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PROF. SHER SINGH: I have already
submitted that we have appointed a
National Committee on Environmen-
tal Planning and Co-ordination. All
the problems mentioned in his speech
and the quotation from the newspaper
giving some information about certain
animals which consume certain pests
or are injurious to agriculture and
also to other animals will be consider-
ed. All these things will be
considered by the National Com-
mittee on Environmental Plan-
ning and Co-ordination and
also by the agricultural department
and other concerned departments. 1
think for the future when some
foreign trade is done, all these things
will be considered at the level of the
National Committee. The planning and
co-ordination of these environmental
things is their charge and only with
their permission all these things will
be done in future.

49

SHRI K.P. SINGH DEO: Dual con-
trol will be there. Environment is a
part of this and there is no control of
environment in the Bill. The National
Committee has to give certain guide-
lines. What is the purpose of this Bill
if it cannot control the environment?

PROF. SHER SINGH: The second
thing he said is about the sanctuaries
and National Parks. I may inform him
that if he goes through the Bill, he
will find that grazing is prohibited in
the National Parks. Grazing is not al-
lowed in the National Parks. In the
sanctuaries also it will be regulated.
It is not that free grazing will be
allowed. We are taking all care to see
that wild life is protected and the
rarest animals in our country may not
become extinet. As I have already
said, all care will be taken and more
sanctuaries and National Parks will
be brought under the Central scheme,
with the help of the State Govern-
ments,

SHRI K.P. SINGH DEO: I had asked
about animals in captivity in the zoos.
They have been kept out of the pur-
view of the Act. In 1969 a tiger was
shot dead inside the Delhi zoo be-
cause it escaped. The white tiger
population is a rare species . . ,

1
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THE VICE-CHAIRMAN (SHRI V.B,
RAJU): Your point is regarding ani-
mals in captivity.

SHRI K. P. SINGH DEO: Specially
1 zoos. Zoos and museums have been
kept out of the purview of the Act.

PROF. SHER SINGH: We take
extreme care to protect these animals.
There is every scheme for their feed,
for their health, etc. Everything is
done for them. It is only when they
become out of control, when they be-
come a danger to human life it is only
then that some such action is taken.
Otherwise we protect wild life.

THE VICE-CHAIRMAN
V. B. RAJU): The question is:

“That the Bill be passed”.

(SHRI

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
V B. RAJU): The House stands ad-
journed till 2 pm,

The House adjourned for
lunch at twelve minutes past
one of the clock.
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The House reassembled after Lunch
at half past two of the clock. The
VICE-CHAIRMAN (SHRI V. B.
RAJU) in the Chair.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): Both hon’ble Members,
Mr. Shejwalkar and Mr. Prem Mano-
har, are not here. The Minister will,
therefore, move his Bill.

THE INDIAN TRON AND STEEL
COMPANY (TAKING OVER OF
MANAGEMENT) BILL, 1972

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN
KUMARAMANGALAM): Mr. Vice-
Chairman, Sir, T mave:

“That the Bill to provide for the
taking over of the management of
the undertaking of the Indian
Iron and Steel Company Limited
for a limited period in the public
interest and in order to secure the
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proper management of the under-
taking, as passed by the Lok ”Sabha,
be taken into consideration”.

The House is aware that last month
by means of an ordinance, the mana-
gement of the Indian Iron and Steel
Co. was taken over by the Govern-
ment. The Indian Iron and Steel Co.,
along with the Tata Iron and Steel,
have been the producers of steel
since prewar days. But the rated
capacity of the Indian Iron today is
about a million tonnes achieved after
expansion in 1953 and 1955. The
equity capital is Rs. 2488 crores, the
total number of shares being 248,(}00
and odd shares, Out of this entire
equity capital 49.3¢ per cent. is
owned either by the Life Insurance
Corporation—actually the percentage
of total shares of the Life Insurance
Corporation is 30.80—or the Public
Trust, that is, 1350, and the Unit
Trust of India 4.04 per cent. One per
cent. shares are owned by general
insurance companies, Apart from
this, 4.6 per cent. of the shares are
pledged with the three nationalised
banks, that is to say, the Bank of
India, the Punjab National Bank and
Yhe Central Bank of India. The
hon’ble Members will appreciate that
mere pledging of shares with the
banks does not necessarily mean that
the Government or the banks con-
trol them because these pledged
shares can always be redeemed, but
the control of the financia) institu-
tions, so far as the ownership of
shares is concerned, extends to some-
thing like 49.34 per cent. I am giving
these figures to show the interest of
the Government in the Indian Irom
and Steel quite apart from the gene-
ral importance of the Indian Iron
from the point of view of the ma-
tional economy.

In fact, one can say that we have a
double interest, firstly as nart-owners
and secondly from the point of view
of the importance of steel.

Now. during the last few years,
production in Indian Iron as hon.
Members T think are aware, has been
steadily decreasing., The high point
of all production was in 1963-64 when
the vroduction of steel ingots reach-
ed the ficure of 1,027.000 tonnes and
that of saleable steel reached 8,10,000
tonnes, But from that peak, which

[RAJYA SABHA]

(Zaking over of 52
Management) Bill, 1972

was reached in 1963-64, production
has been steadily decreasing, falling
in 1968-69 to 7,77,000 tonnes of steel
ingots, in 1969-70 to 7,00,000 tonnes
and in 1970-71 to 6,27,000 tonnes. This
caused us considerable concern over
this period and we have been attempt-
ing to bring about an improvement
in production by actively intervening
in the working of Indian Iromn itself.
We have been having on the Board of
Indian Iron virtually four represen-
tatives, a Government Director in
the shape of the Secretary of the
Department of Steel, the Chairman
of Hindustan Steel, the Chairman
of Bokaro Steel, and also the Zonal
Manager of the East Zone of the Life
Insurance Corporation. And these
gentlemen at various times have
taken initiatives, particularly during
the last year, 1971-72, in order to try
and improve the position, But des-
pite all the efforts that they had
made, the production figure in 1971-72
dropped to 6,17,000 tonnes of ingots
and 5,00,000 tonnes of saleable steel.
Therefore, even by the end of 1971-72,
we had come to the view that it may
be necessary for the Government at
the next annual general meeting to
exercise the obvious majority con-
trol that it had by virtue of control
of 4934 per cent of the shares, to
take over the management of the
company through the ordinary pro-
cedure available under the Indian
Companies Act. Hon. Members, there-
fore, will undoubtedly like to know
why it is that we hastened the pro-
cess and resorted ultimately to the
procedure of passing an Ordinance
when Parliament was not in session,
because normally one does not take
such action unless there is very great
urgency and necessity. I think it is
my duty to put before the hon. Mem-
bhers what exactly happened which
led us to take this decision. Now the
production in the last quarter of
1971-72 was 143,300 tonnes of steel
ingots and 1.24,617 tonnes of saleable
steel. The production. however, in
the first ouarter of 1972-73, %.e. from
April 1 to June 30, 1972, drepped
precipitously From 143300 tonnes of
steel ingots in the last ouarter, it
dropped to 91,029 tonnes' that iz to
sav. it Aronned hv 36 per cent o far
az nroduction of steel ingots is con-
cerned Similarly if one takes sale-
able steel, the drop was even greater.
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From 1,24,617 tonnes in the last quar-
ter of 1971-72, it dropped to 69,197
tonnes, that is to say a drop of some-
thing in the region of 43 per cent.

53

To make the point even clearer
and explain and underline the ur-
gency which compelled the Govern-
ment to take this expeditious action,
if the production in Burnpur had
continued at the same rate as_the
first quarter, that is to say, April to
June 1972-73 for the rest of the year
we would have ended with an annual
production of steel ingots of some-
thing in the region of 3,64,000 tons;
and so far as saleable steel is con-
cerned, 2,76,000 tons. That is to say,
from the already low production of
1971 of 6,17,000 tons of steel ingots
we would have dropped to somewhere
in the region to 3,64,000 tons; from
the already low production of sale-
able steel of 5,00,000 tons we would
have dropped to something like
276,000 tons. I am not saying it would
necessarily have happened like that.
In fact, the first quarter of the year
is always somewhat a bad quarter
for production in our country in any
area. That is because it is the hottest
part of the year—April, May and
June. And we usually take it that
it will be somewhat lower than the
normal. But certainly even making
every allowance for that, we would
probably have had, let us say, 400,000
or 410,000 at best. I was extremely
worried when I found that in the
month of July particularly we dropp-
ed precipitously to merely produc-
ing 400 tong of saleable steel a day
which comres to something in the re-
gion of 12,000 tons a month. You
can imagine what a precipitous drop
it is, becuase even so far as produc-
ticn of steel ingots is concerned,
April and May gave an‘average of
34,000 tons; but when we reached
June, it dropped to 23,000 tons. And
it looked as if it was going to drop
even further in July. Therefore,
really by the middle of June or so
the Government was compelled to
come to the conclusion that there
was no alternative except take over
the management of the Indian Irom
and, as the honourable Members
know, we ultimately passed an Or-

dinance and took it over in the
middle of July. T do not say that
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things have radically improved after
our take-over, I think it would be
premature to try to judge the effect
so far as production fis concerned
because it is just over a month really
since the Government took over
directly the management of this con-
cern. But there is some improvement.
The daily rate of production so far
as ingots are concerned increased
from 716 in the first fortnight of
July to 830 in the second fortnight
and to 1188 in the third, that is to
say. in the first fortnight of August;
equally so far as saleable steel is
concerned, from 400, the daily rate
from July 1-16 before the take-over
had increased to 671 in the second
fortnight of July and 799 in the first
fortnight of August. But if one looks
at the figures of May which them-
selves are not satisfactory, as I men-
tioned earlier to the honourable Mem-
bers, the daily figure for May was
1080 for ingot steel and 876 so far
as saleable steel is concerned. And
so the first fortnisht of August is
slightly better so far as ingot pro-
duclion is concerned, and somewhat
worse so far as saleable steel is con-
cerned. So we are very far from
getting over the hump yet. I can
only say that I think we have arrest-
ed what T might call the rapid dete-
rioration; but to be able to push back
to the level which we really had
hoped to attain during this year,
namely. production of steel ingots of
8,00.000 tons, 80 per cent of the rated
capacity of one million tons, I think
it will take us some time. I am not
prepared in fact, to be quite frank,
to make any commitment at the mo-
ment because of the very great diffi-
culties which we are, facing there.

The House will certainlly have a
right to ask for an explanation from
us. They can ask: Why did you allow
things to come to this pass? Why did
you not act earlier? Why were you
sleeping? And. Sir, possibly, great
and extravagant adjectives may also
be resorted to about our failures,
about our not taking it over earlier.
I can only say. like an accused plead-
ing extenuating circumstances when
charged with a crime, that we really
were not able to grasp the extent
to which things had deteriorated, be-
cause, though we were conscious of

-
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the fact that there was a certain
amount of neglect of maintenance,
that equipment which should have
been replaced had not been replaced,
that modernisation which should
have taken place, had not taken place
and so on, I think, to some extent,
we were misled by being made to
fee] that more pronounced in all
these was the very disturbed indus-
trial relations which we had for the
last three years and that continued
to give the management an alibi 1n
relation to their own weaknesses. It
is not that the disturbed industrial
relations did not play an important,
I should say, significant role so far
as fall in production is concerned.
They did and I do not want to go
into the details now. Apart from that,
we had also had these obvious
managerial mistakes, to use the mild-
est expression, in this sphere which
I mentioned just a minute ago. The
biggest and ihe most serious blun-
ders, I think I can call it that way,
that have been committed by the pre-
vious management were in relation
to the coke ovens. .

Out of the five coke oven batteris
today in the Indian Iron, only No. 7,
No. 8 and No. 9 were In operation
at the time of the take-over and
even in the seventh battery parti-
cularly, a large number of coke ovens
were out of action. Now, batteries
No. 5 and No. 6, which are very old
batteries, built or constructe_d some-
{ime in 1929-30 or 1030-31, in that
period, had not been put to use
for the last four or five years. On
the initiative of the Govgrnment
Directors on the Board, action was
taken ultimately, despite the earlier
opposition of the management, to
pring batteries No. 5 and No. 6 back
into operation and battery No. 5 was
brought into operation about four
days after the take-over, namely._the
20th July or so. Even the obvious
precaution, which we have taken in
the other steel plants, particularly
in Bhilai and Rourkela, when we
found that the coke oven were g1ving
us trouble, of resorting to oil firing
as an alternative source of fuel, was
not resorted to in the Indian Iron
and therefore the trouble that we had
in the coke ovens in the Indian Iron
led inevitably to lack of fuel and,
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therefore, had, what may be called, a
chain effect so far as production is
concerned.

So, Sir, these were the problems
which ultimately led to the Indian
Iron being in the position which I
described a little earlier. Of course,
as I have just now said, the disturbed
industrial relations had their own
effect. From 1967-68, as in Durgapur,
we have had a state of affairs in
Burnpur which has continuously
affected production. There was a pre-
historic system in Burnpur in which
the workers had no weekly off at all
and they worked for seven days a
week and, I would say, exploiting
what may be called the greed of some
sections of the workers, overtime was
pushed up to a very high figure and
in violation of the law, both in rela-
tion to the grant of overtime ard in
relation to the weekly off and the
result of this was that the wage
settlement in the steel industry as a
whole, reached in 1970, could not
then be extended directly to Burn-
pur. As far back as 1965 or so, the
Wage Board for the iron and steel
industry had recommended that this
seven-day week system, this over-
time system which is in operation
and which is in violation of the law,
should be put an end to. But, un-
fortunately, no stettlement could be
arrived at between the workers on
the one hand and the management
on the other.

Ultimately, a settlement  was
arrived at only in December . . .

SHRI T. N. SINGH: What is the
overtime paid

SHRI S. MOHAN KUMARA-
MANGLAM: [Let me first complete
my points. After that I can reply to
vour points. It is better if I put be-
fore you a connected picture, This
settlement arrived at with the work-
ers in December, 1971, was imple-
mented from February, 1972. Buf,
unfortunately, though it provided for
cancellation of the weekly off on the
one hand and it provided for the
abolition to a very large extent of
what mav be called illegally granted
overtime, on the other, it has also
led. despite heavv camnensatory pay-
ments being made to the workers, to
a certain reduction in the emolu-
ments- of a minority of the workers
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and, therefore, has led to certain
contflicts. I do not go into these details
now. I only mention them because 1
would like to make an appeal to all
these Membersg of this House who
are active m the trade union move-
ment to help us in sorting this out.
It is an extremely difficult problem
still facing us. The settlement that
was arrived at has not produced the
results which the management had
hoped it would. And now the ball is
very much in the court of the new
management in charge on behalf of
the Government. .

0457

Now, I would also like to mention
to the House the steps that we have
taken after the take-over. We have
increased the availability of coke
and coal tar from outside, that is to
say, lacking the capacity to ‘make
coke 1 PRu-snpur we have average
for 1,000 tonnes of coke from Durga-
pur Projects Ltd., a West DBengal
public sector undertaking on the one
hand, and about 1,000 tonnes of coal
tar from Durgapur Steel Plant,
which has helped us to push up the
production in the last fortnight of
July and the first fortnight of August.
We have taken up the repair and re-
building of coke ovens on a priority
basis, and commissioned, as I men-
tioned, Battery No. 5 on July 21st,
which has given us a little additional
coke every day. We are implementing
a crash programme to introduce tech-
nical facilities for oil firing. I myself
went to Burnpur soon after the take-
over and found that the equipment in
a number of shops like the cranes was
in 5 very bad condition, and we have
taken emergent steps to place orders
for re-conditioning the cranes with
Jessops and for new boilers with M/s.
AVB a private sector firm in Durga-
pur, in order to get away from the
chronic shortage of steam which also
has affected production. Perhaps the
achievement on which the manage-
ment, after the take-over, can be con-
gratulated, is that we have restored
rolling the Central Sill Section, which
is of some importance, because thig is
a section where all the rolling is done
of the plates which supply raw mate-
rial for the wagon building industry.
In the whole of India this is the only
place where these plates are produced.
If we had not done that, probably it
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would have seriously affected the
working of the wagon building indus-
try itself. So as a result of that, now
we have produced something like
11,994 tonnes by the first fortnight of
August of saleable steel compared to
16,899 tonnes for the whole of July.

Now, to give one last figure, until
August 20th we had produced in terms
of steel ingots more steel ingots than
in the whole month of July, that is to
say, we produced about 33 per cent
more.

Hon. Members will, I am sure, agree
with me that it is not going to be very .
easy to pick up the threads of Indian
Iron effectively and bring production
back to the level it was in 1963-64.

Very likely, the immediate invest-
ment in order to bring about or to
rehabilitate the plant itself will cost
somewhere in the region of Rs. 20
crores or so. And to go forward from
the 1 million level to the 1,300,000,
which alsc we want to do during the
course of the next two years, it may
cost another Rs. 27 crores. Altogether
the total programme will be in the
region of Rs. 47 crores or so. We know
that it involves a substantial amount
and we want to be sure before we push
forward faster with this programme
that we can really implement it effec-
tively.

I would like to mention finally be-
fore I sit down that we have taken
certain special power in this Bill
which you do not ordinarily find. You
will find that particularly in clause
3(3) which says: Any contract, whe-
ther express or implied, or other
arrangement, in so far as it relates to
the management of the business and
affairs of the company in relation to
its undertaking and in force imme-
diately before the appointed day, shall
be deemed to have terminated on the
appointed day. This is not a common
clause and I think I owe it to the
House to explain why exactly we
nave adopted this particular clause.

Now, as far back as 1970, the 4th
of April, the managing agency arran-
gement between M/s Martin Burn,
who were the managing agents, and
the Indian Iron and Steel Company
was terminated in accordance with
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the termination of the managing
agency systemn throughout our coun-
try under the Company Law after t_he
amendment of the Indian Companies
Act. Immediately after this managing
agency agreement was terminated,
the Board of Directors of the IISCO
appointed M/s Martin Burn as the
Secretaries of the Company to run the
ministerial and day-to-day administra-
tion of the company on a remunera-
tion of Rs. 12,500 a month for a period
of five years with effect from the 4th
April, 1970. In addition to that, a num-
ber of other contracts were entergd
into by the IISCO with the Martin
Burn. Martin Burn were to act as re-
gistrars of the company for a period
of five years. They were to look after
the security arrangements of the Head
Office at Calcutta for which they were
to be paid a remuneration of Rs. 7,500
a month. [ISCO had to pay an amount
of Rs. 8 lakhs a year for the use of the
premises in Calcutta. Several depart-
ments of Martin Burn were by con-
tract accepted as the departments to
look after the work of the IISCO. The
Cash Department and other depart-
ments ol that character were among
them. A number of other agreements
were signed between Martin Burn on
the one hand and the Indian Iron and
Steel Company on the other which
virtually amounted to restoring to
Martin Burn the same powers that
Martin Burn had when they were
managing agents. Obviously, we did
nat want that position to continue.
Therefore, we took power vide clause
3(3) by which all contracts, which the
hon. Members may note, relate to the
management of the business and
affairs of the company. It does not re-
late to other contracts relating to its
business, such as sale or purchase; they
are not covered by clause 3(3). Only
the contracts which relate to the ma-
nagement of the company are covered
by clause 3(3). Hon. Members will
appreciate the obvious reasons which
compelled us to introduce this rather
exceptional clause.

Finally, a word about our intentions
for the future. Hon. Members, even
before the Bill was taken up here in
the House, have been asking me, Why
is it that we have fixed two years’
period? What was the purpose behind
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it? Why is it that we have only gone
ahead with take-over of the manage-
ment of the company and why did we
not take over the concern as a whole?
The answer is, I think, not a difficult
one. First of all, we have been advised
that in law unless we fix a period,
management compensation will have
to be paid. If we want to take advant-
age of the provisions of article 31A of
the Constitution, then it is necessary
to fix the limited period for which that
protection would be available, So, we
had to fix some figure. We decided on
the period of two years because we
thought that within two years we
should be in a position to come to de-
finite and clear-cut decision about the
future of the Company. Let me make
it quite clear, as I have made it clear
quite - repeatedly, that there is no
question of there being doubt in the
mind of the Government, about the
permanancy of the take-over of the
management by the Government,

That is, ncw the epoch of private
management of Indian Iron is ended
once and for all and for ever, But the
question is how we should do it be-
cause already we have got 49.34 per
cent of the shares through the LIC,
the UTT and the Public Trustee.
Should we, therefore, acquire the
whole undertaking and pay compensa-
tion which in terms of the Constitu-
tion as it stands today we have to pay,
may be not market value but some
compensation at least, to persons who
by virtue of their management and
running of the organisation do not
really deserve so much compensation
or should we buy up those shares at
whatever cost they are available in the
market and thereby totally take over
control, or should we expand the share
capital in terms of whatever moneys
we advance to the company in order to
be able to rehabilitate the company
and run the company in the future?
These are questions which we thought
it would not be proper for us to decide
before the managerial takeover be-
cause having taken over manggerially
we would be in a position tg examine
the exact financial condition of the
company, the worth of the equipment,
the amount which we have to put in
and tnvest in order to put it back on
its feet In perspective so far as ex-
pansion 1s concerned and having
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taken a decision in the light of those
facts and circumstances we would be
able to say yes, we will do this or this
or this because there are number of
alternatives before us. We have fixed
a period of two years to enable us to
have some time to take this decision
and we do not anticipate it will take
more than this time; probably it will
take us something less than this time
and I think that is the explanation for
fixing this period of two years and not
going in for total acquisition or na-
tionalisation as some hon. Member
have asked earlier. I think that in
terms of the Constitution as it stands
today and in terms of our control of
Indian Iron as it is today, it was a
sensible thing on the part of the Gov-
ernment to do this and I would com-
mend it to the House. I would only
con-lude by repeating to the hon.
Members that certainly we do not
underestimate the job that we have
got before us in Indian Iron to put it
effectively on its feet and I am sure
the Government will have the co-ope-
ration of all the Members of this
House, the country and the workers
in carrying out its duty in the Indian
Iron.

The question was proposed.

SHRI T. N. SINGH (Uttar Pradesh):
In order that the Members may parti-
cipate in the discussion intelligently it
is desirable that the Minister should
supply information on one or two
points. Firstly, during this period did
the company ever ask for foreign ex-
change for replacement and replenish-

ment purposes and what was
the Government’s reply to it?
Secondly, were any orders placed

by them from indigenous or non-in-
digenous sources? Thirdly, the Chair-
men of the two steel companies and
the Secretary of the Steel Ministry
were on the Board; what was their
preliminary report regarding the
functioning of this concern apart from
whatever has happened?

SHRI S. MOHAN KUMARAMAN-
GALAM: So far as the question of
foreign exchange is concerned, it is
not the assessment of the Government
that any difficulty in relation to the
sanctioning of foreign exchange has
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affected the position so far as rehabi-
litation is concerned. Whatever efforts
were necessary havé been made and
we have made no rejections of that
character. Of course, the hon. Mem-
ber knows much better than 1 do,
being far more experienced than I
am in this area, there are usually some
delays in matters of this character
but I can categorically say this is not
the reason for the deterioration in
production. So far as the question of
placing orders on indigenous sources
is concerned, there has been no ob-
stacle put in the way of Indian Iron
management in doing anything of
that character.

SHRI T. N, SINGH: When did they
place the orders? Was it in time or
not?

SHRI S. MOHAN KUMARAMAN-
GALAM: It is our case that there has
been a deterioration in machinery, in
the equipment itself due to age.
There has also been deterioration in
maintenance itself.

That is, the managerial functioning
of Indian Iron has deteriorated in the
last five years or so. This is our case, I
can prove it. If it comes to that, it
is not difficult to prove it, and this
is one of the contributory causes.
So far as the report of the Chair-
man, of Hindustan Steel, Chairman
of Bokarg as well as the Steel Sec-
retary is concerned, as I have men-
tioned in the course of my contribu-
tion to opening the discussion on
this Bill, quite some time ago, in
January or February, the report they
gave us led us to the conclusion that
the management cannot be left in the
hands of the present group, that is to
say—if I may use the expression—the
Martin Burn group, and we had taken
a decision in principle that at the next
General Body meeting wt wlll have
to displace them. But we did not
know how fast things were gdeterio-
rating until really we saw the figures
of April and May, and it was on the
initiative of these three members of
the Board, on the information they
gave the Government that ultimately
we took this decision. I think T have
made the position clear.
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warE ¥ faar | 7 @ AT A S@AT g,
sfiwa, f5 sdizgrT & wfsa aqe
FT, AR ST FCA T ATHIT G
F1 & dfwa gurewwaw @€ 899 3fq-
FIF FO & 3@ wfgwe &1 Saar &9
TETATT fFgr ST IFAT SATRT HEW 2
I Gyt ¥ g8T IF A1 uF feny-
*fes wadwz &, 3as fao 7g sga @
F awg 74 § fF oo a7 38wl
o &y & 1 #hveq, § awAar g, a@
T o mfeda-akeT qEe #1 fagar
faggw fwar & saar arae & fwer femt-
wfew w27 @ fagaw fFar wdt @1 1 14
arda 1 owd sifessa fww feon
TEIT A\ F1 SHFAITL FIF K 5q
31 arda F1 qifaarde a5 @1 o | 50,
w# TR TIUS AG R WOA 3W A
FT fFIT | § W [ FL FATSAT, W67
Eted Tgd YgA @i SHFMEY FLAT TfEQ
a1 | AfFT 2 g6T qF AT TASTL AL
forar M ariFage & amae we TEeaA
AT T ST WS §, A AN AFLF UF
ardi®r oF sfem aT T4 g, TF 9T A
aga a=T gaus & |
94“\&;{, 3ot 5g & % AT o mee
FW A7 A QEHIT FIAT AZAT 2, AV 379
WIS T &, 3970 “qN W F FA g
ST RT AT AT & F@AT § | FATLE-
IR ARA 4 TFH H1L0 Jq4T, HIT I8
&l FaTar I, v gaEr Sewma fire

[RATYA SABHA]
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W37 REE ¥ 1963-64 7 F0F
10 ATE TT IAR NG FT IATGH gAT F9I%
1971-72 | 98 9T < F4q 6 A1G 24
g TAT-—40 TET 9T T4, 60 TE<T
Tg 4T | HA, IR BaAr 67 33T fFHAr
1971 % G A, 9@ SAGT 98 W& g0
fF 1971-72 T & wfgds & w1
TIEFAT AT AT 98 U7 & T AGAL B
Siesad & FT6! 9 TAT & | qF S
dudT a1 fF g7 gEw TREMET w90 )
AT, 1971-72 & T & FAET T 31
AT, 1972 | I SFHET 6T JATE A |
Y S EHEAT 31 AT § 95 g1 A1 OF
TAFT g SAAETFT, AT 74w, 7E, A,
9 agA-—afcw qE AT ALH-SEE
s et afer 15 fem g @ &
ZaATT AL foman fF st iferariee 937
Aifer zvg @) S, & mfeawm 78 fravre
F QAT & TAA 37 AT FT GF
T | AT HO7 UF FHIT AT a@ &
Sard 39 #y &ifrw #, 7T uF Ffaw
Fis o7 § 9 | S g 5 oag e
auadr 3 & wfwarde 7€ s ad
39 ST 918, W& A1E wiizA=q § A FI T,
39% T8 qifeaTieE | gHIU 9gHa § &,
gifeqg fdm=a & aw oifeemee &
TR FIFTT FYAT g1 TS |

W Faenal fr 3@ aa o @
g sawr feefiem g war & 1 S
7g W aqaEr fF St Adordz 91 ag qE
A& 91, HEY A A1, IO WL TV
Ffaar «ff, Fo arfaar o€, e ) gy
TG AT TE HR AT qIAAT AT | IR
U AL FY TG G TS AAAL AGY
JME | IgW MW 7g W Fa=wmn F
ITH AAFU F ATH GEEH TS TG 4 AT
IER T A & 3 fras o @
FFAr ATF TG AT AT M HGER™H
aga sarar fear smar ar , ag &iF @, 4%
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ag W WA A SoagArT | owe
s o uAo fag Y 7w & qET AT fF Fg
afeers YT A1 daeloar §, S8 g g,
s g T e @, 579 3@ Aav-
TIEA FY e F4r § 7 7 9w fFoaa
wdll off starq &, a1 F @@1 &, AALEA
FT QIS F qR T WY TqART |

IRW a8 S Faarar fF 1970 ¥
St AT gRT 41 &I |AE sETge
Anfagoa F9ET & |9, IR WA
F 7 FE fogaa Tor o1 | 7 orAAT
g fF 73 97 AT TR EF-HALFT
{oar g, a1 Igwhawe F1 fFar ar fTare |

TF QAT @G : 71 a1 a9 TF 37
HEAT AT E |

St A femiT : AT wF A9 W
foFaT SUATAE AT & FIE IRM Hfr
g7 7T 9 Fg BF 418 wE oy g
T AAAHE F TATETE I | IgH 4
Y qaerar f& &30 50 9@ 997 qfeqs
BRI SEEIAT & 9 | 1963—64 7,
FOT S A § I FHHT TITFaT
qEqT AT AT G WX T4 60 IEE d5F
BT A | IgH T AT § TJT 9T 1S
At fad g3g § 37 ;ME2T 9T Tq qAAT T8y
ST ATRAT g | S g W w5 wie
7 fue w1 IF-sEv agr fFar sar, A
T NHTT 30 TIET T W ATAT AR
7g AT WEAT FET AT § | AW FgAr § w
HIOF ST STAFEH AW 9% &3 F, IEE
ANE ATH T & Wiier § 77 Us-
FrEa & 7 T ITF A AL 9T 37 Q0T FY
Faam &1 % faqr @ ot ey Aofady &
IgHr feam frgar oo o ga%r s
argwea fear s 7 ogmA gl T o
9 19 T TAFT G eratmd
A @ T = fawrfoo & ofF a7 78 7w
WA FY Y, AT ATE WE AW 7 aAT
g faar ?
L/P(D)9RSS—4

[26 AUG. 1972]
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¥ g 9g & 5 SIgt aF 58 FaAr
FrRATIAA QIS &1 gaTd g, 98 F15
g A8 9 HIT AT 929 & g Wy
IUFT GATH AT ) SWE W 1958 A
6 6FUS & fXorq &% a1, Y F@FT 1971
T 42.44 T | FF T AT wfEA
RN qqAE a8 24. 5 FUL FY § Aqfw
¥ ¥ AR AT AR AB FAST WA FY
Ffrew ot | 77 BT T AT GAT Feew
FI 22 47 23 FUT w97 #1 fefags f&ar
Wq 99F qIw fexd B 9n, @1 &1 6
T FT Ug & 97 fF ggar qenady
F AREATEIAT F%9, SaF! fagd &
7 foagae $3§ | S 39 95 A
favart ar 7@ e, a8 a1q R ATEALT 7AYo
¥ AT FARATE

a7, 77 A1 39 I g & a7
ara g% M ag ard feafy arfag v« § &
IS BT ATH T TIT 757 ofY | 707 37
10 F1 e F19 7 N FT g9 9 |
WET % SH-HTC BT GATA &, TR 50 ATLA
1€ wafer 98 2 1 F @ oF Faw g W
AW AT AR E | 7 AT AT Y § g
areat g f ot oft et A g, wrar w5
fax faemw € fwasr ssaomw @aw @,
foaT Siewew ¢ @ &, 9% 9 Fqgaigd
FY frem &, =g R frew & ar F1E W
fas g1, TaTHE FT ¥ IF-HEL FI JAT

=1l W 39 #T9 §F F ITH! GNE AT )
zq St wofe & 98 #ad ag § fF faw aw
§ FF-a fopar T § a7 StaT wdr av
TG 1 nifeyrae & 9T 39 A9 &5
qget ATAT AT 41 fFY IO 1% a8 AT
g § AT |

fiad, w 54 a1a F1 wrar g v @
zaTR foq uF agq &) e Fiw g A
f5 ®7 3T & A F fag, IwFr gafa
| & fag qur fautor % fag sga AwEE
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[# 7w faeie]

WATE | ¥ W AW & wemmar €9-
Augez & fog @ #1 gre agd waed
T@ar & A g Frow § R 3w smet &
AR | a8 &9 fwar wq@r § fF oa s
o fawre femr w93 ofeew

T | &1 foar s

1970-71 ¥, W& §F TH TE-T,
€A FAM 5 2 wiegd & a1 97 AR
gears 3 2 fafaas @7 ff | v gt @
f omom T 2% A fwar | 98 59 A
#1 9 g g & 59 -y 9T 7 W
Fg TRARe W I 9 86 WA
fraar & FH FN A G | AlHT F¥4T 7§ AT
gt qgr & ST AT wOq Aved ai
FTEERE HAfFEY § 69—70 § STSAU SqH
49 %@ ¥ Y F9 97 W 9T 9F uQ
ATAFTY 2 65 570 § sorar fmedy w1 aore
FT ST T& @I & | FATTHA T8
a2 Siqeied Aredt §, edve Saw gy
A% faa T afadid | E | 7w F |9y
& el gRAT & WAL oY § | F AT Argar
g o o ¥ 3 1w § a9 & W€ a7 Nz
fraaT @@ @ < SFT qATHT fHaar ser
& a7 sas w2 fray Fw gT o g ? e,
afe AT 3G A1 196768 59 TIAT HfA-
T AN AT FAT GIHTTA FBTE AN, 70-71
§ 75 TH T TLFIT T TETE A AG TATS
72 R/ 50 WU & T F278 | AL qTA) &
200 T TT H SATAT AT JeT & TE § |
TH 9 g€ FHA & qraeE W § SO
areat g % o7 ww we § 99w mew
foraet &y &7 & ° 9 gafau 5@ ag 9T
¥aT g 5 & 97 wefoay 8 § g 5 ofems
JFET T G wadr gy g, AfET ol
FFT T 99 ¥} uF ivardc g ag ar
fe ofsq® T @ S #wAEr § sgaT
Far fedy oI A 9T 7 7 FH G F

[RAJYA SABHA]
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G W AT JUE G I q FY IAH
& wmg qrfe & SAfen gRAT gar
W | AT g aF, Afwa wI qfeqw
FT AE W F@T § WX IEE( a9E
ST AT § TAT FAaT H FAT A I
gfestsr FFET FT FIE wEA fewg AR
FL GHAT | TF I0T TG0 T GFAT & F 7%
¥ g& vradifurg a8y av, faawa o1, s
qLAT9F F2 SATT B0 20-21 AT T Y,
T HAT WY 4 R AT W E | ¥ 39
arg 7Rz qarg fF wmd aFwER
fart, wiwgr far o ¥E CHSTRATY
FAICHTAN AR & |19 €, AT A1
T9% 191 W T AT Arfad FEAT GeA
for afser® I3 AEqC GaT 0 F FE 9gAT
g Fa9 AT F FYLAM AE FIF =
STH 1 98 GETAET F FAL FAM AGT HATTHT
IeqTEA, FATIALY, T AATH @ fegran
2WIT | TAIGATE & W9 3% § fF seawd
qET F -G o Fognd §, T 7
FT F& T GSA § IART AT HAT I TG
fomr a1 wirsr af@g @iRe &1 Far WA
wIZ T a5T W | WIS AT &) HAT
FEA ST § 1 ST ST 9gd 50 g A
Fad 9 98 AW AT ArE, 3§ AT@ HIT
2 ATg FIA § a9 K JACERT F 1 W
# ARAT g F Aoy & qrfadt oAt
nIq &Y, T w9 g1, fF guwr dafad
s &% AT SATET B WIT AT A w7
BB AATT 1 &6 | |G FIAT FT q210
S AR 6T *fga 6 gua §5 91 &9
#2 fau g a1 & guaarg & sad FA 7o
AT T g |

2@ UF a1 FET | 7§ F7 AT
FE T 21 71 & fag 7 fqar | oF g
ST SR AT 9 agq AfaT Az w9
R AT fF guA! FEELATA FAET
7 AT 08, gAfAY FTIAT HATEEHT H
T g ft {5 oge A% GHA FTEH F |

~

\
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T g AT qE g A9 qA WA qGy &,

wre gatfga g o & A9 drey suw
UEIF FT |

SHRI DAHYABHAI V. PATEL: It

1s a fraud, throwing dust 1n the
people’s eyes.

it AEe fEm @ gud a1 FredignA
7 @ fau qaede fear v fF & &)
SYTRT FHEAATT 3T A 92 | THY TF 90T
A1 ST | SH FTET 7 A9TT 24 FUS
T g | 23 FUT A1 g I AYCEIeeq
Fy fefase & T 9% §, @ TEHT FH-AwT
g +ft SateT Ag ian, AR yHaE g
99 THSHZ & 19 §W & 18 A AN
TING TN F1 6 FUS TN FRFHAT
¥ SAIaT faar & AT A0 @ § | a1 (T
TH qF I8 a9 fewdr & f5 ga gwswe
FT FTEETEAAT FT qF qeirafadt & g
§ SATET F+I-qAT T ST, AT AL TAFTL-
T 78 § T 9 uAEde F a8 o gW-
W Fwfaar &1 7T 6 FUT TGAT FAR
FHAGAT & SYTIT f2a1 & | 7902 9 09
qEgY AGT & A1 IHT ARG WAl S qaATT
|
TR, N AT 1T 77T AL FGAT ATRAT
g | ST I% 34 fagas &1 99 g, IgA
TG QAT ¥ 7g qarar fF F wa-a
§ SATET 9T A9 AGY §, AR § 98 Aga
g & st wifzq g4 za4 qater q@z
ST FEA AT ATFATT $95 W= T R®,
zafay SF1 3 9rag 47 927 ) §F FAIC-
HIAH I FT AT GFAT 3, TF THH 4
FATATH,E AT ATRATE | FT-FFAT4T §
‘Al]l persons in charge of the
management, 1including persons
holding offices as directors, mana-
gers or any other managerial per-

sonnel of the company immediately
before the appointed day i

Tan feody §asr, wimeez  ®asiv #ivw
RIS 1 wAT
“ shall be deemed to have

[26 AUG. 1972]
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vacated their offices as such on
the appointed day”.

@ WA 9 g7 5 g Sy S
afadsr quTed g1 % | qAF TqA 13 WOt
AE! & AT AT F( THAAA A &1 5 g
frafastaee forar & ard gamefiee g o
q fawen g a1 S9FT 2R TSTEA g,
zafaT It fAsra fean o9 | o saet
TF qHT T ] | FATTROY AEd |
FET AT g gI99 7 % ug 9 a Aarges
ST ¥ gT 1 g1 AW, AaHHE § g69 A0
fFar g feawr sewE s@w fan g,
faraaT e st fear & 1 mfeAe wae-
T #7 g M wifeqa s afa & = &
HAET T AT F( S8 G g1 AAM, TG
ol STg § 9227 a1 IE | nfaR ag
TATT A G @ A faw uF A,
Fgl & o AT IEH1 &F wEe fEar
HB! AT g, AFT (HET & qF AT HT
ufee gz fafefaea @@y gar atfeq 1 T
Tow § IF] AT IET W@H A S 58
Tgr & IAFT WA WA I ger dfed,
W UF a4 7, AW, 49 Tq 9% aGa
@i wafq § v ag wafes T8 §

THF AR A, TF AT qF0A & |
HFAT 6H UG §

“Notwithstanding anything con-
tamed in any law for the time
bemng 1n force, no person in respect
of whom any contract of manage-
ment or other arrangement 1s termi-
nated by reason of the prowvisions
contamed 1n sub-section (3), of sec-
tion 3 or who ceases to hold any
office by reason of the provisions
contained in sub-section (4) of that
section, shall be entitled to claim
any compensation for the premature
termination of the contract of the

management or other arrangement
or for the loss of office”.

&1 9v 7@ #1% sty 7g & 1 feaAsa
F ANy WY FEOEEE T dfd, 9T g
o HET & Qs 31 F1€ FFams
T3 Jg g0 AWA | TG W4T 1 8T A

\ !
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[sft Faa <]

faar @ e & g w59 &
faeg ¢ =mEe A g, SAHl W W
FI1E FAGF 7 &, I AT G qOA |

AT AT )
o, % a7 TF ag WK g |
JFT 9, TI-FJFA 2H AL & .

“(2) No court shall take
cognizance of an offence punishable
under thig section except with the
previous sanction of the Central
Government or of an officer autho-
rised by the Central Government
1n this behalf”.

F UF 979 9g T8 a9t F FE  wow w4
7q 73 fag § | FATETAR AR, U KT
gara el #€ @ @xft & 1 qfews &
A g § g 77T ) E ) fee o #e
F ufq wfqeEm A AEAT IqT AG AT
fearr & w1 (U)o qE
a2 wFifaq HOH O qSATAT §, AT
feardfiz §, @1 =faww &, a9 & F 9
FN AT 3@ O 7 Q@@ TG g F
HIT T FAT AT U ST FILAT gfee &,
St are stfeg @Y §fe & FE & A=
FST g A !

& qagal g 5 3@ a@ ¥ B A
faars ot feeawt & ag #1€ agg  <H-
wfew Ty A & ¢

TF a1 ST FgAT Iear § 1 T
13(2) & faar g fF s

“No suit or other legal proceeding
shall lie against the Central Gov-
ernment or the Custodian or any of
the officers or other employees of
the Central Government or the com-
pany for any damage caused or
likely to be caused by anything
whiach 1s 1n good faith done or inten-
ded to be done under this Act”

q 39 ¥ Fa% sOHF Farg & 5w
{T %9 ¥ g 3% FTL R | FIE 9 74T
T Jrfee | Y T S HveT TTES 8

[RAJYA SABHA]

(Takang over of 72
nagement) Bull, 1972
3@ FOAT &, I % @F | @, O GAH
arar & &« fefetfmamm gar & a8
g R )

S ¥ &1 I 91T FE HL WA AT
THFLQIZITF AT A1ag g 5 &
T Q1 W99 ag Fgl fF a7 7 afqas
I g SET | g0 aE A8 gEHeA
ag & fF 3o @ &1 7 o S9d <@
gragSfag T g & & fafty #7 A
afer S8 fae< T § 3T &1 41 A9H
s ] fear §

SHRI S MOHAN KUMARAMAN-
GALAM. I would request the hon
member not to drag in 1ndividual
names ln this He may mention offi-
cer 1n general May I request that this
name need not be recorded? It 1s not
fair to the persons concerned to record
their names

WY qaw fawe o siwe, 78 %8 @
o, 6 o arieee OF & fomet weT <an
g | 91 g wray 4 i i s
T faar § 1w frgdasde #
foerardt frdt 9T o awdr &, 91 SaEY
fare WieTr T g oar
S A AT HFEL AT, SF T HEEAT |
FTT FET T HT FHET 37 & AL gqA
F1 o1 fAFTa §, T a8 Tieeq ¥ T 14y
gR | MIT 399 arfad grar & fF o &
max fafrsfeama @ wam &0

SHRI S MOHAN KUMARAMAN-
GALAM On a pomnt of order He men-
tioned individuals because the Mana-
ging Director 1s a particular person

The hon Member may refer 'n ge-
neral to officers 1f he wishes But may

I request that indiwiduals’ names
should not be dragged 1n®
THE VICE-CHAIRMAN (SHRI

V B RAJU) Yes individual names
should not be mentioned

st waet Bl 0 § s o1 A8 Jrear
T7 UK AT ATE HEAT AT §OGE
T FY ST ag Wiy § 5 osmo Saerae



~

73

Indian Iron and
Steel Company

® T AIZF AT FAAT QA &, 1AW
#2108 & 5 3w & oma woey faarg
A F W T 74) faqar ¢ wsf oF
WG BT | A FATA FASTC AT fgeegearay
e fafage 7, & 97 F1 719 7Y Faw,
AfeT A geast ag & ag ama 1942
¥ ¥a3T gy ¥ 9 G 0 I ;g P o
AT G TG AT TR AT BT HE AT
F1 fa< frar av 1 9% F w1 Fweet @
HTT F1 4 TG ARST 1 2127 F767 T 337 4,
AP T 37 FT qaG 1, WL JAT oo
FIFAFE § | afed &&T F 37 57T RO
AFY g ST IT I HIT T q87 d57 fouT
721 78, faw FRIRAT" 79 F § W@
qg FTEA FT g1 4T §3 F, I9 71 98 o
qrEt ATER GT AT FAA FIAT AR &,
ag 3% A L, W 71 3@ ¥ ATl g e
3w # rfagrfoasr s, 97 &7 A Heaw-
U, AT6T IA & FoATwT T AL A FILARE
Y gAY € g | FA FATA A OFITAT
F1E afaw 787 A7 arfgw )

SR, ® o7 2, 1 AATT I7T ATZAT
g | FF | WIT FTASFAT 8 47 A SF
& gr AT st w1 feieqm Wt gqar
g fewfres 21 o S Fiwa 900 wgd
T F@ § W T FY AE AHE H 1800
w7 zq 7 fagar & | 7 wwgAT g v 3w
qE W AT 7 €4 IAT ALY HC G
Frfye fF 72 @a 41 WX ARG ST

a4, TF FT AT HW FF $ afsqs
d7T g 3w # o #1 gefafven =m
gy g st 2 1 wefufasdfer wwdas
A9 SUTET @8 W & fF #18 fgam Adt
Y RBTETHr HT H TH A7 TCF W AT L7377

-

g

TR, T FTC@IT 7 FTHT Fiae A9 §
foed 17 7 /A @UT AT § 4 H
Trear § 6 ag st feezw & 99 =1 w9 @

[26 AUG. 1972]
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Management) Bill, 1972
FT A Ffow FT F 98 q72 AT 6
T T |

§ 3wt g 5 oom A #
faa oY gearerdy 1S 9T ST %3 § 9%
faerse o Y =HATAw I @I T 2 15w R
S HTEHY Y WY ATE AT qFT § 1 ars
W% STENEN | AT WFG@eST #, WY
WY Fi GAF W [T QA A & faEm
B FEEIAF FFaT & F1@T F¥ eafq §
T ¥ GFT § a7 AT I A dr e
ST ¥q &1 fG6 TH AT & FITET 7 AT
famrr 3 f5 ag o wifew wr g, w
AT § 5 a8 a7 qarfas 7 gei o
3 P.M.

HHY, o § TF I Fg FL F
A AT FT @A FLATE | HATTH aga
fedt & ag grmr o fF aw e wifefaawe gy,
Y afses €2 @ AT F FGT TqE Foar
T A gH A EaT T & afea e b
MYF g FaSI AT &, aY THFT CROIEE
TRt HTF YT aFAT AT | 97 08 7
T & qHG & AT IgT FAE | WO FFT
% HraTeTen agy SaraT fawar g, F47 W
g, af 49 gt § 5 aww aga 79 §
ATy 378 IHF FT W 3G AL ITHFRIA
TR | SHRETENET ®%F & fag
FAT & qiiefada 7 qTa A |

A, &7 9% qAGE ® AT A GEHT

YT FATE |
DR. R. K. CHAKRABARTI (West
Bengal): Sir, I' wholeheartedly

support this Bill. I sincerely hope that
all the manufacturing of steel and
all the coal-mines in the country
which are wvitally important for the
industrial developments should be
gradually taken over under the con-
trol of the Government and also the
distribution be made through va—
ernment agencies. Here I would like
to digress a little bit from the scope
of the Bill and speak on something
else. Now, we often hear a compl_amt
about the public sector projects
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which are incurring losses every year
and with that argument the honoura-
ble Member has asked the Govern-
ment not to take over or nationalise
any plant, While criticising the pub-
lic sector projects in that manner we
should keep in our mind and try to see
the basic reasons for such losses. I
would like to request the heonourable
Members of this House to go and visit
the jute mill areas on both sides of the
river Hooghly and see the conditions
in which the workers are living there.
They have very little sanitation arran-
gement and practically no social
amenities. Had the public sector pro-
jects in Durgapur or Rourkela been
run in this manner, surely they could
have shown a considerable improve-
ment in their balance-sheet. I do not
think we would like to see our work-
ing people or our employees live in
the wretched conditions in which
the workers in the jute mill areas or
the tea gardens are living. Here I
would like to quote a few lines from
the report of the HSL for 1970-71.

“The Government has already
taken a decision that the total out-
lay on townships and their ancil-
lary facilities incurred and to be
incurred by the public undertakings
would be met fully from equity
capital”.

Again in Schedule 14. page 96, we find
under the heading ‘Social Amenities’
that the net deficit on this account
for these items during 1969-70 ran to
Rs. 9 crores and during 1970-71 to
Rs. 10 crores. Now, there are \ many
reasons for thig loss. For example, a
plant which is supposed to come out
or produce 10 lakh tons of finished
products, it is now producing only
1 lakh tons. And how do you expect
that the plant is going to make profit
this way? There are many reasons
for this poor performance, and if I go
on dwelling on all those points, it
will take a long time. But I will men-
tion only a few. I will start with an
analogy. A student or a disciple can-
not learn or work under a guru unless
he is sure in his heart a guru
has a superior knowledge compared
to his own knowledge. Similarly a
worker or a supervisor or an engineer-
ing personnel is not going to put his
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best effort unless he is sure that his
superior, his immediate boss, has a
superior knowledge or a better know-
ledge than he has. He will always try
to fool his superior or his boss unless
he is sure that his superior, his
immediate boss, is a superior man so
far as knowledge is concerned. Our
promotional system is a pyramidical
system, it is a pyramidical structure.
Tor a man who is climbing a pyrami-
dical structure to come up to a supe-
rior cadre he must be really superior
in his knowledge as compared to his
juniors; he must imbibe inspiration; he
must have the actual knowledge of
the machineries and which part works
how and how it 1g handled, so that
he can control his workers or
engineers immediately under him.
Secondly, about the plant machinery.
They do not come with infinite life nor
do they sustain the maximum capacity
of production for an infinite time.
Gradually they become old and worn
out. You take the example of two
workers working side by side on two
similar machines manufacturing or
producing screws.

One machine has been purchased
yvesterday. The other one was pur-
chased ten years ago. The one which is
new will be producing 100 screws per
day and out of these there may be no
rejection. The other machine which
is ten years old may produce only 80
screws out of which 20 may be rejec-
ted. If you give production bonus to
the workers on the basis of perfor-
mance it will result in injustice to the
workers employed on the old
machine. What I am trying to empha-
sise is this: There must be a team of
experts who should go round the
plants periodically and check up the
performance of each machine and put
up a notice saying that the rated
capacity of such and such machine
at a particular point of time is this
much. Similarly when a break-even
point is reached below which produc-
tion is not profitable, the machine
has to be replaced. If you look at the
private sector, what are they doing?
They have the depreciation fund and
the replacement fund. But instead of
modernising the plant and instead of
replacing it, they are trying to invest
this money and their profit elsewhere
in other industries or trying to put it in
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the share market or other essential
commodities which will yield quick
and huge profit. We cannot do it in the
public sector, This kind of thing
should not be allowed to go on inde-
finitely.

My next point is power shortage
I am not discussing the power prob-
lem all over the country. I am taking
only two instances, the DVC and the
Durgapur Thermal Power Plant. In
the DVC during summer months there
may not be sufficient water available.
But what ahout Durgapur Thermal
power plant? We have three boilers.
I was shocked to learn the other day
that there is a boiler inspectorate or
directorate in West Bengal Govern-
ment. But the boiler inspectors are
not allowed to inspect the boilers in
the thermal power station in Durga-
pur. It has been taken out of the
purview of the inspectorate. Every
year the boiler must be inspected by
the boiler inspector who will issue a
fitness certificate. Unless the tubes are
cleaned and cracks are repaired, how
can the boilers be run in an efficient
manner? I hear that out of the three
boilers two are completely out of com-
mission because of negligence of main.
tenance. These are the points which
are to be checked up and looked into
by the boiler inspector and rectified.

Coming to IISCO, we have heard
the Hon. Minister’s statement that
the production has come down from
10 lakh tonnes in 1963-64 to 6 lakh
tonnes and it was going down fur-
ther. Shri Nawal KXishore raised a
point about issuing the Ordinance and
asked why the Government could not
wait for the session to start. The
character of the private sector people
is such that if we delay, in the mean-
time they will sell part of the
machineg . . .

SHRI NAWAI KISHORE: T asked:
why did you wait for three months?

DR. R. K. CHAKRABARTI: I am
speaking of the Ordinance, Sometimes
1t is a. necessary evil and it avoids
further deterioration...

SHRI NAWAL KISHORE: Not in
this arbitrary manner,
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* DR. R. K. CHAKRABARTI: While
supporting this Bill, T will urge upon
the Government to seriously consider
taking over the whole of jute trade
along with jute mills, the whole of the
{ea industry and all the coal mines
in the countiry. That will go a long
way to change the face of this coun-
try and people will at least find a
meaning of remove poverty pro-
gramme.

SHRI D. THENGARI (Uttar Pra-
esh): Sir, while I welcome this
Bill, I really wonder why the Gov-
ernment had not taken serious cog-
nisance of our suggestion earlier that
the system of efficiency appraisal
should be introduced in all impor-
tgnt industries, because now our
Minister has been constrained to say
that the period of two years has
been fixed because they have no cor-
rect assessment so far about the
conditions obtaining in the plant and
only after two years they would be
in a position to say whether it would
be profitable to take over the plant
permanently or not,

SHRI S. MOHAN KUMARA-
MANGALAM: Sir. on a point of
explanation. I have never said that,
The honourable Member may appre-
ciate what I have said. I have said
that within two years we shall {ry
to come to a conclusion on these
matters, I did not say that it will
take us two years.

SHRI D. THENGARI: Tt may be
within two years. Still that means
that today. when we are introducing
this Bill, we are not in a position to
have any correct assessment of the
position. Now, had there been the
system of efficiency appraisal, pro-
bably numdber one, this contingency
would not have arisen and number
two. we would not have taken such
a long time to have a correct assess-
ment of the position. Therefore, I
chould like to insist that at least
now, in all important industries, the
Government should make it a point

to introduce the efficiency audit

svstem that 1 have suggested.
Secondly. Sir, taking over the

management is all right. But, Sir,
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will it make any substantial diffe-
rence? That is the point. We are not
concerned with the doctrinaire or
ideological approach and such other
things. What we want is the results.
So, will this process give us the re-
sults or will there be only a diffe-
rence as between tweedledum and
tweedledee? That is the point to be
considered.

Then, Sir, so far as our experience
with regard to nationalisation is con-
cerned, it has not been happy so far.
We had put forth our suggestion car-
lier that for the management of the
public undertakings, a new profes-
sion of public administrators should
be created and it should be given a
statutory status and the public un-
dertakings should be entrusted to
persons from that particular profes-
sion. I think that the time is ripe
for giving a serious thought to this
suggestiqn, particularly in view of
the fact that even the experienced
managers in our country have come
to the conclusion that it will not be
profitable for us jugt o imitate the
management  techniques of the
foreign countries, but we will have
to adopt them keeping in view our
requirements, we will have to adopt
those which are in keepjng with our
needs, rather than adopt them in
toto. Therefqre, Sir, for the evolu-
tion of the science of management
and for the management of the pub-
lic undertakings in particular, T sug-
gest that our proposal for raising a
new class of public administrators
should Dbe seriously considered and
implemented.

SHRI BALACHANDRA MENON:
Tt means you select veovle from out-
side and post them there?

SHRI D. THENGART: Ves.

Then. Sir. about certain apprehen+
siong that are there. the Government
should come out with an unequivo-
cal assurance that the service condi-
tions, pav scales, <enioritv and other
things of the workers will not be ad-
verselv affected nnder any  vpretext
after this take-over. That categorical
assurance should come forth from
the Government.

19
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Then, Sir, what would be the pat-
tern of management? Because, Sir,
we are not having such public admi-
nistrators’ profession now. So what
would be the pattern of manage-
ment? So far, it has been only
bureaucratisation. Are we going to
introduce the system of workers’
participation in management, be-
causc the Advisory Boards as men-
tioned in this Bill do not serve the
purpose of workers’ participation?
So, Sir, workers’ participation must
be ensured. 1t is not sufficient if
some trade union leader is appoint-
ed as the chief of a particular plant.
I have got great regards for my
friend, Shri Tulpule and I wish him
all success. I know he is 3 competant
person both as a manager and also
as a trade union leader. But, at the
same time, such appointments can-
not be considered as full-fledged
workers’ participation in the manage-
ment. Workers in the plant should
be given the opportunity to partici-
pate in the decision-making process
of the management.

Now, Sir, we are confronted with
some peculiar problems. It is said
that if industries are left in the pri-
vate hands there is no efficiency
appraisal and it would lead to mis-
management and the industry will
go down. On the other hand, it is
also said that if the Government
takes over industry after industry.,
our country being a poor country,
we cannot afford to do so since it
will involve too many financial diffi-
culties. Therefore, Sir, the econo-
mists have suggested that some
modus operandi must be devised to
encourage and mobilise small savings
and to channelise them into indus-
trial investments. T tdink, Sir, some
serious and basic thinking on this
point is necessary for the sake of the
health of our national economy.

We will have to find out some
way to bifurcate the process of in-
vestment from the automatic right
to ownership. T should like to sug-
gest that instead of big financial cor-
porations thalt we are having now,
we should have financial institutions
industry-wise, meant for specific in-
duystries. They should be asked to
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encourage small savings, to mobilise
small savings and channelise them
for investments for particular indus-
tries, The small investors should be
assured of a fair. minimum rate of
interest. without being given the
direct right to ownership. Their sen-
timents or their vatriotic emotions
should be appealed to, so that what-
ever small savings they have they
should invest through these financial
institptions in particular industries
for the development of the nation.
Some such process we will have to
evolve. I do not say that I can give
out a complete blueprint. But some
process which will encourage to
mobilise and channelise small sav-
ings into industrial investments, and
bifurcate the process of industrial
investments from the automatic right
to ownership, will have to be evoly-
ed. And this is also the time for
making such an experiment.

Then, another thing, Sir, is the
remuneration of various members of
the Advisory Board or the Custodian-
Of course, all the remunerations are
to be fixed. I should like to say that
in fixing the remuneration of the
Custodian or whoever may be the
top-most official of the concern, there
should be a ratio between the mini-
mum salary or the lowest salary and
the maximum or the highest salary
within the industry. I should like to
suggest that this should be the ratio
of 1:10,

With these few remarks, I welcome
the Bill.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): Shri Bipinpal Das.

SHRI BIPINPAL DAS (Assam):
Mr. Vice-Chairman, Sir, I whole-hea-
rtedly welcome this measure And I
would fake this opportunity to parti-
cularlv congratulate our Steel Minis-
ter for the way he is proceeding in
his Ministrv. During his time we
have seen some amount of vrogress
not onlv in the field of managemrnt
of the steel industry or the mining
industrv but also in the matter of
making progress towards nationali-
<ation He has also to be congratulat-
ed for making some verv good ex-
periments, one of which is‘ the
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appointment of a trade union leader,
Shr1 Bagaram Talpule, as the Gene-
ral Manager of asteel plant, who is an
old {riend of mine. This is not be-
cause he 1s my friend, byt this 1s
because 1t is a new experiment. I
hope he will succeed 1n this experi-
ment. In addition to the taking over
of copper or coking coal or IISCO,
we are expecting some more things
from Mr. Kumaramangalam. And I
am very glad that he is actually
going ahead with courage and deter-
mination, and T am sure the results
will be there.

Now, Sir, so far as TISCO is con-
cerned, I need not go into those
things which have been explained 1n
detail by the hon Minister as to
why it had to be taken over. The
most strange thing that happened in
IISCO was that when the production
was falling the profit was rising. I
do not know how this could be ex-
plained. Anyway, I am not going
into that also But since the take-
over, IISCO has shown quite a good
amount of progress. For example,
before the take-over, from the 1st of
July to the 15th of July. they pro-
duced only 6409 tonnes of steel, after
the take-over from 15th of July to
31st July the production went up to
10,490 tonnes.

And then from Ist August to 15th
August it went up to 11,994 tonnes
and this shows that after taking over
the management the Ministry has
taken enough care to prove ihat
some progress has been made. That
is in the case of saleable steel. In
the case of ingot steel also. in the
whole of Julv of total wvroduction
was 23,789 tonnes, but within twenty
days in August it has gone up fo
23984 tonnes. In both the cases we
have seen sufficient progress after
the takeover.

The Minister has taken pains to
explain why it has been taken over
only for two years. He hag explain-
ed from the constitutional point of
view: he hac also nointed out the
financial implications in this matter
—1 quite understand He has also
said catesorically—I am verv glad:
T congratulate him for that—that
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there 1s no question of handing over
the industry back to private hands.
This he has made very clear today
in this House. It is very good. On
the question why e have to wait
for two yearg he said that we will
have to examine the situation, the
financial position and all that and
then we have to decide in what
form this industry has to be manag-
ed. But T would like to know what
precisely is there in his mind. Is
he not thinking of completely
nationalising the entire industry or
is he thinking of joint sector? These
are the only possibilities that I can
see between which he will have to
choose. If he dues not hand over
this industry to private hands hel
will have to choose between the
joint sector and the public sector.
I am not against the joint sector|
as an intermediary stage towards
socialisation. I am not against that
principle. I can very well see that
perhaps in our country we may
have to pass through a phase of
joint sector before complete sociali-
sation is there. But in the matter
of steel particularly, it is the most
basic of all the basic industries. In
the world today the prosperity of
a country is measured by the
amount of steel it produces. It is a
basic industry, the most basic.
Therefore, in the case of steel par-
ticularly, I will not support any
idea of a joint sectdr. 1 would
straightway say that not only
1.ISCO but also TISCO—the entire
steel industry—must be under the
public sector. That is my submission.

partici-
have

Now, regarding workers’
pation, some other members
already said very clearly that
nationalisation or takeover of the
management means nothing unless
the workers are allowed to parti-
cipate in the board of management,
the board of directors. The wor-
kers’ representatives must be there
on the board of management, the
board of directors. I would suggest
that the workers’ representatives
may be there also in other commit-
tees at lower levels. I think the
«Minister -explained in the other
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House that the difficulty is that there
are so many trade unions and they
have not been able to come to an
agreement on the mode of selection
or election of the workers’ represen-
tatives to the bhoard of directors. But
I do not see any difficulty. Straight-
away there can be election by free
ballot and secret ballot from the en-
tire working class—all the workers
in the industry. Let all the workers
in the industry go through free
ballot and secret ballot and elect
representatives to the board of
directors. What is the difficulty?
Let wus not worry about the
unions, which union has how many
members and all that, If this princi-
ple is accepted I think it will solve
the problem. I would request the
Steel Minister and through him the
Labour Minister not to delay this
question too much by holding too
many conferences. Let us give this
right to the workers. Forget the
unions. The workers should have the
right to elect their . representatives
to the board of management or
board of directors. This is my answer
to this difficulty which T am fold
the Government is facing in this re-
gard.

Regarding management personnel
in this particular case, I hope it is
temporary. The Deputy General
Manager (Production) has been pro-
moted as General Manger and the
Chief Accountant has been made the
Financial Controller, But I hope
these are all temporary and when
Government will takeover com-
pletelv they will evolve some proce-
dure. In this connection I would like
to say that {be basic reason why the
public sector is not yielding the re-
sults according to our expectations
—the basic reason according to my
opinion—is wrong selection of man-
agement personnel.

Who are the persons selected to
manage these industries? You will
certainly not give me time to ana-
lyse the whole thing one by one. My
susgestion is that there <should be
two criteria for the selection of
managers, those who will manage
the public sector industries. Firstly
the person must have faith in the
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philosophy of the public sector He
must have faith in the public sector
He must not be here in the public
sector and work for the private sec-
tor sabotaging the whole thing
Secondly, he must be trained in the
art and science of managing indus-
tries TAS officers or retired Army
Officers, I do not think, will succeed
in this matter These two criteria
must be satisfied for building up a
new cadre of per-onnel for the man-
agement of the public sector indus-
tries This 1s my humble suggestion
so far as management 1s concerned

Now, even today we export, 1f I
am not wrong 21 million tonnes of
iron ore and we mmport nearly 2
million {onnes of steel If out of
these 21 million tonnes of iron ore
that we export we can produce steel
here 1t will come to about 9 nullion
tonnes or so What steps are we
taking to expand the production of
steel?” 1 know Bokaro 1s coming up
I would just make a small point in
this connection If installation of a
new plant 1s going to be a costly
affair for a country lhike ours why
should we not put greater emphasis
on expansion of the existing plants?
Firstly we should aim at full utili-
sation of the capacity and secondly
we should go in for expansion And
when I say expansion I have 1n
mind the earlier suggestion that I
made that the entire steel industry
must be nationalised No steel plant
should be left i1n the hands of the
private industry I do not agree even
to the joint sector in this particular
field If the entire steel industry is
nationalised then we should see
that the full capacity 1s utihised and
then we should go i1n for expansion
and 1f that 1s done I think the cost
of producing the required quantity
of steel for the country will be mini-
mised to a great extent

With these words I congratulate
once agamn the hon Minister for
going ahead with ccurage In this
particulsr Department we have al-
ready seen what he is domng and
what experiments he ig making T
want him to go a little faster, have
more courage and carry the whole
Government with him mn this parti-
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cular field so that we can have a

qu cker march towards socialism
Thank vou
SHRI K A KRISHNASWAMY

(Tami! Nadu) Mr Vice-Chairman,
Sir, this Bill moved by the Steel
Minister Mr Mohan Kumaramanga-
lam s a timelv and welcome mea-
sure Though 1t 1s a belated measure,
the laudable object underlying the
move has to be appreciated by one
and all

It 1s not out of place to mention
the fact that only affer our respect-
ful Steel Minister, the hon Mr
Mohan Kumaramangalam took over
the stewardship of the Mimstry of
Steel and Mines both the coking coal
industry and the copper 1industry
were taken over by the Government
of India Following these vrogressive
measures I hope this welcome step
1S also being taken by the Steel
Ministry led by the hon Minister,
Mr Kumaramangalam

There cannot be two opinions to
the fact that the take over of the
Indian Iron and Steel Companv by
the Government of India has pre-em-
pted the danger of closure, as a re-
sult of continuous uneconomic ope-
ration and conflict with labour

Sir, 1t 15 an undisputed fact that
there has been a steady fall in the
production of steel from 1965 on-
wards 1n the Indian Iron and Steel
Company

Tt seems that the management of
the Indian Iron had been unable
to halt the steadvy fall in oroduction
prospects There has also been no
recognmtion on their part of the ur-
gennv of imnlementing the scheme
for the modernisation of the com-
vanv and 1ts expansion Accordingly
the Government has decided to take
over the management of the under-
taking to eliminate the hurdles to
mereased vproduction and to secure
the proner management of the Indian
Tron -ngd Steel Compant to subserve
thn prhlic good 1n the rontext of
the steel requirement of the country
Therefore Sir, the ostensible reasons
given for the take-over of the Indian
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the offictals of the Company who

Iron and Steel Company manage- | yere regponsible for the manage-

ment are the neglect of mante-
nance over quite a long period, non-
replacement of equipment, lack of
modernisation and last, but not least,
the disturbed industrial relations.

Sir, the Government has introduc-
ed a change 1n the managerial struc-
ture through this Bill But the per-
tinent question arises whether the
proposed move of the Government
would bring the desired effect for
which the Bill 1s moved by the hon
Minister and further, whether the
Government will be able to fulfil
the objectives of the dramatic take

over

Sir, the Indian Iron and Steel
Company has been 1n dire trouble
since 1965 and the decline 1n output
was a matter of national concern.
But I wonder, Sir, whether a change
n the management of the Indian
Iron alone is the answer to its plu-
rality of 1lls That can be used ds
a panacea but cannot be a perma-
nent remedy to the 1lls of this orga-
nisation The IISCO’s real problem
is not merely inefficient manage-
ment, poor maintenance of plant,
conflicts among officials, disturbed
industrial relations, but general in-
difference to the basic problems both
by the Government of India and the
erstwhile management alike That is

why the Government of India and
the new holding company should
be able to cure the basic ills sur-

rounding the Indian Iron

The next point that I would like
to put forth is that of the takeover
of the Indian Iron for a period of
two years The hon Steel Minister,
while moving the Bill a few minutes
back, has explained this aspect. 1
beg to submit, Sir, that the explana-
tion given by the Minister has still
not cleared the doubts and apprehen-
sions agitating the minds of the com-
mon people in the countrv  There
still exists a reasonable apprehen-
sion that after two vears—the stipu-
lated veriod—the management of
the Company would probablv be
given back to the erstwhile man-
agement. These doubts have been

ment and fall in production continue
even after the takeover ot the Com-

pany So, Sir, I reqguest the hon.
Steel Minister to dispel all these
doubts and apprehensions, and the

Government of India should them-
sclves come forward to nationalise
the Indian Iron and Steel Company
and thereby pave the way for socia-
lism so thatl steel. which 1s 1ndis-
pensable for the country’s industrial
growth, may not be the hunting
place for exploitation by the vestaed
interests

With these words, Sir, T
the Bill Thank you.

SHRI N JOSEPH (Andhra Pra-
desh): Mr Vice-Chairman, Sir, 1
support the Bill, and 1n justification
of the takeover of the Company 1
give my reasons The hon Minister
has clearly explained the reasons for
taking over the management of the
Indian Iron and Steel Company
Limited for 3 period of two vyears.
The main reason for coming to this
conclusion ;s the deterioration in the
production of this material For suec-
cessful production the Company re-
quires some raw materials like coke,
ete. which are coming from the pri-
vate companies In addition. the ad-
justment between the workers and
the management involves incentives
for production So, for all this, as
the company in questign is a private
concern, the main motive shall be
profit motive, not the nation’s inter-
ests So, Sir, when we consider the
importance of thig metal to the de-
velopment of the country we say
that it is the most essential material
for the nation as a whole

support

Regarding compensation it is not
desirable, as the Company has en-
joyed profit for a sufficiently long
time and for the reason that the
Government is running into heavy
debts by financing the monobolists,
Regarding the period I gay that the
reason for which the Government
came to the conclusion to take over
the QOmpanv is sufficient to take it
over immediately and no more time
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1s necessary for coming to a final
conclusion.

Iron and steel is the most essen-
tial and useful commodity for the
development of any country. It is
not only a necessary material for
public concerns, but also to the peo-
ple as well. It is a necessary mate-
rial ior the people at large. It 1s ne-
cessary for the manufacture of agri-
cultural implements which are, first
and foremost, necessary for food
production. It ig necessary for vehi-
cles of transport of all categories.
This metal is necessary for the day-
to-day use of the people in the shape
of axes, kmves and utensils, Such is
the vast field for this metal in the
conduct of the normal life of a man,
So much of skilled labour and ma-
chinery are necessary for the prepa-
ration of this useful metal from the
ores. The process of preparing the
metal consumes energy. So, it should
be in the hands of an efficient and
careful machinery. It is a complicat-
ed process to produce this metal.
Hence it is necessary to place it in
the hands of a proper administra-
tion, When I say that it should be
placed in the hands of the public
sector, so many people come farward
and say that the public sector con-
cerns suffer from corruption, black-
marketing and maladministration.
I appeal to the Minister to take
note of this criticism and see that
the public sector concern is run in
such a way that there is no such
criticism hereafter. If we place it in
the hands of a public concern, there
is every possibility of Members of
Parliament and the public condemn-
ing the way in which it funections,
if it is not run properly. That is why
we are able to condemn the corrupt
attitude of the Chairman and offi-
cers of the Food Corporation. Thus
there is every possibility of putting
it in order. In the case of a private
concern. the manager or director has
the will and pleasure to do what-
ever he likes. Our authority over
such a private concern is very much
limited. T support the Bill and I
support the takeover of the Indian
Iron and Steel Company from private
management, I also appeal to the
Minister to prove that the public

t
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concern is run more efficiently than
while it was in the private sector.
There 15 a possibility to put it in
order. When we found that the Super
Bazar was not functioning efficiently,
Members of Parhament and the pub-
lic came forward to criticise the ad-
ministration of Super Bazar to see
that it was put in order. If it was
in the hands of a private concern,
it would not be possible to condemn
1it. The only way open to see that
some action is taken is by obeying
the laws given by the Government,
Coming to starvation deaths, m spite
of sufficient food being available, we
find that blackmarketing and inﬂa-.
tion are taking place because of
negligence of the administration. I,
therefore, appeal to the hon. Minis-
ter to take a stiff attitude towards
the admnistration and then think
of taking any private concern 1nto
the hands of the public sector. ‘I
appeal te the Minister once again
to see that we do not come under
criticism hereafter by taking over a
private concern and putting it in
the hands of a public concern. With
these suggestions, I thank you.

SHRI BALACHANDRA MENON
(Kerala): Sir, I am happy to wel-
come this Bill. I am also happy that
those who spoke from here felt there
is the necessity for Government to
take over the management of this
company which has been so grossly
mismanaged for the last so many
years. Anyhow it is good that we
have now an example of how ‘the
private industry has been running,
what it has been doing, and natural-
ly most of us have now begun feel-
ing that the private industry is not
able to deliver the goods at least re-
garding certain very important in-
dustries- I agree with friends w}m
have spoken that such a basic in-
dustry as steel should come into .the
public sector. Tt is not a question
of management alone. It is r}ot a
question of who should control it, In
this matter I feel the time has come
and therefore taking over for tyvo
years, because of legal difficulties
should not he the only factor. Yn}l
should have straightway gone into it
because steel should come 1In the
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public sector, I think there must be:
a definite time-limit to make use ot
this . . .

SHRI BABUBHAI M. CHINAI
(Maharashtra): It may be tomorrow
also.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): It can be further extend-
ed.

SHRI BALACHANDRA MENON:
1t is not a question of extending. It
is a question of who should control
the Dbasic 1mndustry. I am not for
nationahising all sorts of industries.
1 want to make that also very clear,
because there I feel that we do not
have the managerial capacity. We
have not been able to do properly
even with the heavy industries
which we have taken up, the impor-
tant industries we have taken up.
The bureaucratic set-up on this side
and the mismanagement in the pri-
vate sector—thig is what we are
having. Now how to get out of it is
the question- The worst is the pri-
vate management. Slightly better is
the public management, because
there can bhe criticistsm and correc-
tion. The Ministers have to answer,
the officers have to answer . . .

THE VICE-CHAIRMAN (SHRI
V. B. RAJUj}: You address tihe
Chair. You are not to address Mr.
Chinai.

SHRI BALACHANDRA MENON:
So, that ig why I said I am haopy.
After some years you may hand it
over to a joint sector, as somebody
has suggested, And that is what I
fear, There are a lot of slogans now
raised by the ruling party. Most of
the slogans are not for implementa-
tion but for people to hear. A little
honest doing is much better than
much of thig talk. At least you start
somewhere. Here at least it takes
us somewhere in this steel industry.
To say we will nationalise this; we
will run this, we will run that, all
this is mere. empty talk. Something
important has to be done. Here vou
must have the right persons. Do we
‘have it? The management was
spending about Rs. 7,000 for the
General Manager. In the other steel
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mills vou do not have so much. The
workers’ condition is much worse
in IISCO. This is how it was run.
Though the legislation says the Gov-
ernment has got a right . . .

SHRI MAHAVIR TYAGI:
scale of emoluments.

SHR1 BALACHANDRA MENON:
That is another thing. Whether it is
the same scale or much less, one
thing is certain, the same manage-
ment cadre is allowed to continue
except the General Manager, One
thing, if they are not prepared to
come over and accept the salary
scales of the other public sector
steel mills, they have fo go It is
much better also that they go. Those
who have been responsible for mis-
management should go. If people
have proved inefficient, they should
not be allowed to continue. Not that
I want to victimise anyone. It is a
question of the person’s efficiency
whether in the public sector or the
private sector. There is no question of
csaving any individual officer. If the
manager in the public sector indus-
tries fails to deliver the goods, there
is no question of his coming back
again as Secretary in Government
service. He must go.

Some test will have to be made.
That has not been done. So, while
welcoming this Bill. T have only to
say that I am happy that you have
taken it over. But I am not sure
whether you will take it over com-
pletely. I do not believe in it because
Government’s policy can change also’
Ministers mav come and may go.
Some Minister may make some state-
ment and the successor Minister
need not accept it. This is not the
way of doing it. You say that after
two years we will consider. OQur
position we have made very clear.
The Bill speaks only of taking over
for a certain period, two years. These
things should -have been done before.
After the abqlition of the managing
ageney systermn, Martin Burns were
made secretaries of the company.
They have been making a good deal
of money also. T want to know whe-
ther their services will be terminat-
ed or not. It will have to be seen
that their services are terminated.

Same
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Lastly, I would say abcut the wor-
kers’ participation. This is some-
thing about which I have not been
very clear. I have been demanding
and insisting upon it—how far it has
succeeded, I do not know. You will
have to make g very bold attempt
about the participation of workers
in policy making. Actually the wor-
ker at the floor level has to be asso-
ciated. How are we going to enthuse
him? How can we make him feel
that he is now called upon to shoul-
der this heavy responsibility of pro-
ducing much more steel so that he
gets his wages increasingly plus his
incentives too? He will also be able
to suggest what further bottlenecks
are there and you may be able to
get rid of them., That question will
come only you have faith in them.
How far have you done this thing?
Can this bureaucratic management
inspire the worker? Can they sit
along with the worker on the floor
instead of on the chair discussing
things with them? They have not
done so bceause it is a bureaucratic
set-up which we have bwlt up. The
middle class officers, most of them,
have not come from the ranks. It is
their attitude towards the worker
that does not enthuse him or inspire
him. So, build up a new cadre now
from down below itself while you
are working the mills with the idea
of entrusting the entire leadership
to them within a period of three or
four years. It is an attempt which
should be made by the Government.
A new type of leadership has to be
created. And the youngmen who will
work should be from the floor to the
top, within the four or five years,
such new leadership, who will live
with the workers and who will uon-
derstand them better will revolu-
tionise the enlire management. You
should be able to do it. Will the
Government cncourage such people?
Will the officers dare do it? T think
vou must be in g position to help
in building a new cadre which is
the basic necessitv and which will
take charge of the undertaking also.
1 wish that the Minister succeeds
because T want him to succeed not
because he is Mr. Kumaramangalam,
but because he is in charge of our
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steel 1ndustry. I want him to suc-
ceed also because he is Mr. Kumara-
mangalam, whom 1 know very well.

SHRI DAHYABHAI V. PATEL
(Gujarat): Sir, as stated by some of
the previous speakers, the steel in-
dustry is a very important industry
for the nation. In peace time if is
necessary for the industry, in war
time it is necessary for the defence.
Somebody mentioned all sorts of
things that are made out of steel.
He only forgot pins and needles. It
is not important to mention them, to
drag you into the list of what stecl
does. But steel 1s certainly very im-
portant for the country for its deve-
lopment and 1ts progress about which
there can be no doubt.

What is the state of our own
country’s steel industry? This House
elected me to the Public Undertak-
ings Committee for the previous two
yvears. The story of our steel indus-
try in the public sector, I must say,
1s a very sad story, whether it 1s
the manufacture of steel or the
allied industries along with it. 1Is
there anything in this Bill that is
before us to remedy all this? I am
afraid I do not see it. If this sort of
nationalising and not nationalising,
taking away one part of it and not
taking away the other part of it is
a remedy. I am afraid I do not agree.
If you want to take away the Indian
Iron and Steel Company, take it in
the most straight manner. If you
have decided that it is your policy
to nationalise it, do so openly, not
deluding the country by saying that
we believe in a free enterprise and
we also believe in nationalisation,
that we believe in joint sector. What
sactor do you believe in? I do not
understand the way in which you
are going about your business. You
now say that because the steel in-
dustry is not doing well, this factory
is not doing well, it is incurring
losses during the last few years. its
production is not up to the marck,
the Government wants to takeover
the management. And the Govern-
ment seems to be in  two minds
whether to take it over or not. It is
going to take two years to decide



Indian Iron and
Steel Company

[Shri Dahyabhai V. Patel]

the matter. This indicates the bank-
ruptcy of the Government’s thinking.
They have no one mind. On the one
hand they want to take over, they
do not hesitate for one- minute to
take over the copper plant in Rajas-
than at Khetri, a private sector plant
which is doing well to make up
for the loss which they have suffer-
ed 1n their public sector projects. If
this is the way 1n which

SHRI S. MOHAN KUMARA-
MANGALAM: On 3 point of expla-
nation, we never took over any ccp-
per plant in Rajasthan.

SHRI DAHYABHAI V., PATEIL:
I am saying that you took over the
copper plant in Rajasthan. You took
cver the copper plant.

SHRI S. MOHAN KUMARA-
MANGALAM: On a point of fact, I
know what you mean, but . . .

SHRI DAHYABHAI V., PATEL:
Correct me. I am willing to be cor-
rected.

SHRI S. MOHAN KUMARA-
MANGALAM: We took over the
Indian Copper Corporation whcse
headquarters, mines and smelter ave
at Ghatsila and Mosabani near Jam-
shedpur in the State of Bihar.

SHRI DAHYABHAI V. PATEI.:
And it is making a profit.

SHRI S. MOHAN KUMARA-
MANGALAM: Nothing was taken
over in Rajasthan.

SHRI DAHYABHAI V. PATEL:
1 stand corrected. You took over a
copper plant which was working
well and handed it over to your pro-
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ject which, was making a loss. Is
this Government’'s idea of doing
business” You take over something

which 1s going well to make up for
the losses which your public sector
project is incurring. T object to this
in principle. Tt is wrong, it is deceiv-
ing the people and if you call this
as your policy of socialism, I am
strongly opposed to it, thig is not
socialism. You are misleading the
country. If vou want to nationalise
the steel industrv. by all means
_come forward and say that this is
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what we want to do. But do not go
on saying that there is room for the
private sector, there is room for the
joint sector also and that we want
to nationalise also. What do you

want to do? Dou you want
the industry in this country to °
progress or not? Tell us. Prime
Minister Nehru always said that

there is room for the private indus-
try, the private sector also. Have you
given a go-by to that? You have
never told this House or Parliament
or the country that you have chang-
ed your ideas about this. that Nehru’s
1deas were antiquated, and you have
come forward with new ideas that
you have taken from your partner-
ship with Russia and you are going
to nationalise everything, By all
means do it. You have the power,
you are elected, you have got your
majority. There may be a few peo-
ple like me who do not like it. As
long as our voice can speak out open-

lv. we will speak against it. But
whyv do you deceive the country.
That is what I am against. You

must come forward and tell us ex-
actly that it is.

What is the trouble with vour
steel plants? Have you not had co-
operation of the workers? Have vou
not had all the power that vou want-
ed? Have you mnot changed vour
management staff again and again?
What have vou not done? The fault
is that it is government management.
There is the case of a top executive
of a steel factory who was never in
India for more than a year. Ig that
how vour steel plants are Dbeing
managed? Is that not the real
trouble? You have not been able to
put oproper management on your
steel plants. That is the trouble and
for that reason you are blaming the
private sector and what not? That
is what is wrone.

I do not know what the Govern-
ment's idea of compensation is going
to be in this matter. If you are going
to decide after two years, I think it
is unfair. If you want to take over
the industry, by all means take it.
But do it in a fair and straightfor-
ward manner. T think the way in
which this Government is going
about the business ig not correct.
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As 1 said, your own public sector
projects, the steel plants, as also the
Heavy Engineering Corpoiration do
not show any indication that you are
going to manage them well Look at
what 1s happening to your Heavy
Engineering Corporation which has
eaten up the capital of the Govern-
ment and jet 15 does not seem to be
on the way to be able to do anything
worth while except continue to make
losses

SHRI MAHAVIR TYAGI,
party might take it over

SHRI DAHYABHAI V  PATEL
What a hope with this Government
sittigg there? If you had co-operated
with us, perhaps we would have
been able to do something But then

Your

you pay lip sympathy to their socia-

lism and then you expect mvy party
to do something Mr Tyagi, that 1s
the trouble with your party You are
neither a fish, not g foul nor a good
herring If you believe 1n the socia-
lism of that party go back there When
you broke away from there I wel-
comed it 1n the hope that you would
1ealise that the socialism which that
party 1s trying to dilute 15 wrong
But you seem to have got confused
again by this socialist cry Your mind
1s confused Why do you not make
up your mind? We do not believe
1in their socialism as the way to pro-
gress We do not believe 1n the hea-
ven of the Communist Russia where
they still have to go to America to
buy food after so many years Re-
member that With the socialist hea-
ven of the Soviet Union vou have
still to go and buy food from
America Also remember what 1s
happening Thete 1s no progress 1n
this country I happened to be in
England two years ago when three
hundred Russians were asked to
guit because they were all spying
Not a squeak was made and now
two days back we have recelved
news that our great friends the
Arabs, have also realised that and
they have given maiching orders to
the Sowviet agents there My own
fear 1s that 20,000 or so of the
Russian sples who are there or
whatever you call them, will make

L [P{ D) RSF—5
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a beeline for this country Where
will we be then? That 1§ my fear

THE VICE-CHAIRMAN (SHRI
V B RAJU) Let us come to the
point

SHRI DAHYABHAI V PATEL:
I was mterrupted You will kindly
pardon me for my digressjon What
I want 1s that industry in this coun-
try should progress I do not see any-
thing 1in what the Minister has said
or put before us You are punishing
the Indian Iron and Steel Co for
the 1lls that took place in that place
which was a general calamity, not
only to the steel industry there but
also to that province It 1s possible
that the dialogue between the Chief
Min ster and the management of the
Indian Iron and Steel Co did not
chick oft well and therefore, they
are being punished Is that the fear?
That 1s the apprehension of many
people If that 1s the reason I think
1t 18 not a very valid reason for
domng this And 1f that 1s the pre-
lude to nationalisation 1t 1s a wvery
fair means of doing this because the
price will go down 1f vou want to
take away somebody’s property like
killing a dog after giving 1t a bad
name By this means vou are making
the wvalue of the shares less and,
therefore vou have to pay less com-
pensation It 15 another way ol
nationalising that industrv  without
comrpensation Surely, some people
believe 1n this but this Government
has not said that thev believe 1n
that What I want 1s that they should
say so openly u that 1s their policy
That they would not do They conti-
nue to mislead the people by their
misleading tactics and masleading
phrases

4 pMm

Thev have done 1t They have got
the vower Then why don’t they say
s0? Why don’t they sav that we
have become a Soviet Republic and
we are going to follow the Sovint
hne in everything” That would be
more straight-forward and Thonest
But they don’t do 1t

For these reasons I am not able
to join the chorus that seems to be
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sounding all over the House. I am
not 1n favour of this measure. 1 do
not look upon this measure as a
happy measure or as a measure that
is going to take us forward.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Mr. Vice-Chairman,
Sir, we have seen nowadays a spaie
of Ordinances and take-overs, and
this is one such measure. What 1
want to ask the hon. Minister is
that when you have taken over the
IISCO, you have not given us a rea-
sonable ground as to why you have
taken 1t over, even though you have
mentioned that it was not function
g properly, that the management
was not good and that you had not
sufficient time to come to the con-
clusion sooner. This is not a fair deal
“to an individual company or an 1in-
dividual management. I do not un-
.. derstand why the Government

should have taken so much time if
they were convinced that the man-
agement was not good, that the pro-
duction was falling and that it was
in the interest of the general public
to take over this concern. Sir I have
no quarrel with the general policy
of the Government that wherever
they think that it is in the interest
of the public at large and wherever
it is in the interest of the nation,
the Government will take the indus-
iry into the public sector. I have no
quarrel with that because after all,
where the interest of the nation is
concerned, naturally there cannot be
any difference of opinion; the aim
is the same. But here, Sir, if we
look at the performance of the steel
industry as such, the performance
of Hindusthan Steel in 197071 was
61.2 per cent and in 1971-72, 58.9 per
cent. If we take the three plants
separately, the performance of Rour-
kela was 57.6 per cent and 457 per
cent in 1970-71 and 1971772 respec-
tively; Durgaour—39.6 per cent and
438 per cent: and Bhilai, which has
got the best figure—76.6 per cent and
78.2 per cent. The production of
ITSCO was somewhere near 61 to 62
per cent. No daubt it has come down
But this phenomenon was there due
to several other factors also which
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the Government and the hon. Minis-
ter know. In the -eastern sector of
the country. labour troyble and
other factors were there not only for
IISCO but for other industries also,
as a matter of fact, so many indus-
tries had closed down during this
period. Therefore, to say that they
have taken 1t over because the pro-
duction had gone down is not a very
sound argument, according to me.
My friend, Mr. Dahyabhai Patel,
said somethihg about Indian Copper.
I most humbly want to bring once
again to the kind notice of the hon.
Minister that Indian Copper was
doing well and production was to
the tune of 9,000 tonnes, and vyou
have put it under the management
of a company which has not done
anything for the last nine or ten
years.

Now I have not understood this
type of management. Look at what

' our own Parliamentary Estimates

Committee has said. It has pointedly
said that there ig sustained loss in
public sector steel plants. It has also
said that in the case of Heavy En-
gineering Corporation the cumulative
losses are of sugh a magnitude that
they may wipe off the entire cani-
tal. This wag in last year. And this
year I am sure the Estimates Com-
mitte will once again say that the
capital is completely wiped off. Un-
der the circumstances what is re-
quired is not to say that it is due
to bad management that vou are
taking it cver. What is required is to
remove the labour unrest and other
things and make it function pro-
perly. The other day we were discus-
sing that in public sector about 30
corporations have no heads and they
are all topless. I made 5 simile with
foreign  countries like America
where there is topless fashion. We
have also adopted that topless
fashion in our public sector corpo-
rations. I know that our hon. Minis-
ter is not concerned with all the 30
corporations which have no heads. I
would tequest him that at least in
the corporations under his control he
should see that top executives or
managements are reinstated and
labour is reorganised. T am one with
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all those who say that labour should
have a say in the management also.
Times have changed and unless you
make the labour feel that they are
part of the company, they will not
have the heart to work in it. I ag-
ree to all that. But the problem, ac-
cording to me, is one of production.
I am not worried whether it is in
the public sector or joint sector or
private sector. What this country
today needs ;s growth and produc-
tion. If we are assured that there
will be growth and production, I am
not worried whether it is in the pub-
lic sector or private sector. You go
ahead with your schemes and I am
one with vou as long as vou show
us the result.

It has been said that as soon as
the announcement by the hon, Minis-
ter was made that IISCO has been
taken over for two years. the next
dav my good friend Shri J. R. D.
Tata ,came out with a Press state-
ment that his company is not going
to be taken away because it is very
nicely managed. For that reason
there was no reason for Tata’s Iron
and Steel Company to be taken
over by the Government. He got a
reply from the hon. Minister that it
was not as if he has not decided to
take over even Tata Iron & Steel
and he might do it if it was in the
interests of the countrv. ‘Interests of
the countrv’, according to me, is gov-
erned by three criteria, namely, good
management, good production and
satisfaction that thevy are contribut-
ing towards the welfare State. If
these are fulfilled bv Tata Iron and
Steel then the hon. Minister need
not have said that he may in future
take over even that company . . .

SHRI MAHAVIR TYAGI: The
policy of the Government in some
cases has been to take over a pro-
fitable company so that their losses
may be made good. I won’t say that
this is the policy of the Government
for all concerns, It has happened in
one. But that should not be the crite-
rion for all

But, St'r, what I wanted to convey
was that if vou want to nationalise
for the sake of production, growth
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and better management, you have a
right to do it. But, that should not be
an excuse for doing it in respect of
all concerns saying that because the
production is so low, we have taken
it over. I say this because I have
proved that even though production
was going down in this case, the Gov-
ernment never even warned the com-
pany, "Look here. Your production is
going down and your management has
deteriorated. You improve it or we
will have to step in”. No dialogue of
this kind had taken place. Therefore,
I would submit to the Government
that for the future at least they
should take all these aspects into con-
sideration. I have no doubt that we
have in Mr. Kumaramangalam a good
and an efficient Minister. But that
does not solve the problem. Being a
gocd and efficient Minister does not
solve all the problems of the industry.
He has to rely upon all those who
have been managing the show. There-
fore, you will have to rearrange the
whole structure of the steel industry.
The other day; we heard that a cosme-
tics and oil expert has been put in
charge of an iron and steel plant. Now,
thig is not the way in which we will
be able to run soundly the public
sector undertakings. We will have
to have people whq know something
about it, people who know something
about the management. If it ig the po-
licy of the Government to see that the
public sector goes on increasing, then,
Sir. I would avpeal to the Government
to kindly concentrate on creating a
managerial cadre so that you may be
able to come out with a proper mana-
gement cadre. Otherwise, Sir, you will
fail and the country will fail and un-
necessarily the people will suffer and
;ou will get a bad name. Thank You, .

ir,

st waem Aemwm dew  (faere)
SeATETe Y, W fadwE i www
® g WET 8, & IAET A9 FIEAT E |
TF AT AAET AF a9 guy gf e oo

" FHTTHIAY ST 7 TTaT % TeTHE T IE Fl

for Ot ara wdt & & arer w1 9 W A
IHRT B FUAATST AET FL qGEA ) UZ
IIT S I wE, Ian fou w@ Ay
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gEv | # Fgar § W gued qret wi
TRl & @ 3@ 3w @ foad gfaod sam
& 37 oSl F7 FuqArsgaT & fzgr siar
arfge | ag gw FwT & arfadr g W
THT gH AW AT8d & | gafq g 1 faguas
o) ETIG F AT ATAT &, W7 IE 48 FEHC
grar fF faaq S gfaardi s g 39 Oow
H,IAGIHY gA A A, AV 304 fag =g
9gAT FIW G AVH [WATT  FqGT AR
qeor gar |

7% AleaFeq S AT § TH #T0
ag AT FANTHT TAT F HIC qF AT AT
geqr fF 98 FTT SF & W A E |7
feor ¥ 9g @1 I & A qATArAT
war g f& agr v A & s @
W oAl THREE E OAFTEA W@
T | @ wfeg 7 oW fmeg &3
T SAq Hg ITATET W4l ¥ fF g
IqreT SRAT 10 qTF 27 ofi, i
1963-64 | IH &IL@MA § I 7T
wie® a7 10 27 @@ T IR FAT
a7 A 1971-72 H 6 ATF 70 &5ire oo
RUTHIL 72-73 7 50 i &7 3 F¥ weaw
g1 a8 wis Jgr aX Faars ws )
39 FT01 9% A faaT 97 awar § dfFT 39a
At et HE T FAr, W ghacdy
AW Fi qANG & CE4F W a7 AT @AY,
qt IF FTW FT FAAAT HIGTT AT AHT FT
FILOT AT TG40 §, I% 9T TF giav |
AL Y FRW AT T 958 397 787 =g
F1e@rar faar st @rar ? wadlr § i
TG AT | ATEAL B OF UF AT 98 <@l
1T | IFA qR T F( LT AGSAT F10F WG
9Z7 H1 (e | WA SEIA FT qqaqiar
& gardr ot &9 3 9adr grerT @wa B
Fr q5ig 9z § % 9gay 928 guy Tt
IGH ST FAAT AT E FEA 19 5 7797
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faegt gdam g 72 adr & av § quaAar
z fF 994 1 TAART FTE 1 FF AT T TG
FI VAT @IV A 917 FgA1 {7 %5 I0F
I g AN AT difadt ® qarfaw
gHq a1 % (%41 § W ggA OFT F
R 390 FT W O & 7 d g, i 6
wEE Far o g f et FY of gw F awd
g | 7 WIW @AT, AFFT J47 AL Fvar
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A JTT g1 7 SR fora7 § AT TART qH
feer & aar =rfgy ar, Al g4 faq

-
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st Sifasia & swa, #0197 7 78 fa@r
g ¥ -

Notwithstanding anything con-
tamned 1n sub-section (1) of section
3, if, at any time belore the expiry
of the period of two years referred
to 1n that sub-section, it appears to
the Central Government that the
purposes of the vesting of the ma-
nagement ot the undertaking of the
company 1n that Government have
been fulfilled or for any other reason
1t 1s not necessary that the mana-
gement of the undertaking of the
company should remain vested 1n
that Government, 1t may by order
rublished 1n the Official Gazette, re-
linquish the management of the un-
dertaking of the company with
eflect from such date as may be
specified in the order”

TART FU[ GIAT FWAT & 1 2T Q<@ a1
AT T WL | F&7 F0ar § &6 Foaere-
TNT FTEATEITAE | AFT T TS HY
7z & WA q3ar § F Ff 3.9 sWaw
Wia< a9 @ §, AF AA< F( A1 @Y AT
s oft WE a1 &Y, AT B VTR @ d
F3 % AT @1 & 1 3957 ) fanf oo
= |1 g 34 fanfaona 7 w8 F1€ 1eag
z¢ &, =@ fao zadl siedt mifsdm wmn
o T AT wg FAS qME TT Y
f& mae SaFT FAAT T Sg AT A4
IaHT IR W frar s gFar &

UF 7T F 7 faem war § o
sf@r 4 7g Iaamar w1 2 fF g #
7g arfadt & f g0 a9SaE 199 F @
qEA & 1 ST FIE HEH FG TOT G A
FH FET , AE UM FAZET F1A
FIET ¢, @ ATA Argae TS\ 7 R
FT &, ¢ fFwdy afaqr 7 w4 #<ar 8,
AT F1E 79T w0 F e Fqfafaa 2o
afea s srfaw foar o & g9 faa &
34 & wfe & TEFnT fadr § o @ &
73 | & waaar g &5 sw ag 7 fafmw
ez FeAT gAGaTE & faars & 0 3|
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AT @< HY 37 aroq Fa0 TR |

TAq1 FgA F A1F T T FgT & 5 ag
ANAATIAAT FT 4l €9 2, I fAQ
T faqr #7 & qudn a1 g |

SHRIT N SINGH I make an
appeal to Mr Minister to kindly listen
to one or two points which I would
like to make before he answers

SHRI S MOHAN KUMARAMAN-
GALAM I would be happy to hsten
to you and give an answer

SHRI TN SINGH Sir, with what-
ever little I know of the steel industry,
the difficulty that has been worrying
me 1s, how things have deteriorated
at the IISCO The complaint regarding
the faulty opeiration of coke ovensg
about which the Mimister has said, 1s
today one of the most common mala-
dies 1 our steel plants whether 1t 1s
the public sector or the private sector
The coke nvens 1n Durgapur went
vrong completely In 1964-65 they
vere 1n a very bad condition An en-
dquiry was made by Shr1 G Pande
into these affairs The same thing has
teen happening 1n most of the steel
plants In the coke oven plants if you
will visit, you will see flames coming
out and thus warping the doors The
chamber 1s even damaged That 1s
what has been happening

After all, you have not done any-
thing of a socialist reform 1n taking
over the IISCO I do not concede that
pomt But what T do want 1s that the
mmage of the public sector should be
improved The image today of the steel
plants 1n the public sector 1s very bad
I have a fear that the labour trouble
that ycu have at Durgapur will multi-
ply many fords more at the IISCO
What 1s the position there? Payment
of overtime 1s a systematic thing n
Durgapur I will tell you how 1t 1s
systematic What happens 1s that there
1s an arrangement among workers
Each one of them takes half a month’s
leave 1n rotation Then they work for
four hours as overtime in place of
atsent workers In working for 15
days and four hour’s additional over-
time they get the whole month’s
wages This 15 how 1t has been
arranged systematically in Durgapur
This overtime complaint 1s not un-
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common, It has been there in Durga-
pur, it is there in some other plants
also except perhaps Bhilai. In Bhlla_u
too the situation ig bad. You take it
from me. I -visited Bhilai some time
ago. The relationship between mana-
gement and the rank and file is not
good.

Therefore, I would like you to
throw light as to what is going to be
vour new policy in regard to (a) crea-
tion of a management cadre, (b)
creating real labour satisfaction so
that they do not mismanage the
machines, and operational difficulties
do not arise.

And thirdly, maintenance of equip-
ment. Maintenance should be properly
done and it should not be hindered
because of lack of foreign exchange
or sanction from the top for the pur-
chase of machines and because of in-
efficiency of the people who are in
charge of maintenance and who really
do not know how to look after the
machines.

SHRI S. MOHAN KUMARAMAN-
GALAM: Mr. Vice-Chairman, may 1
first of all thank all the hon. Members
who have participated in this discus-
sion and also who have, in the main,
supported the decision of the Gov-
ernment? There have been of course
a few persons who threw a little
doubt on the way in which the Gov-
ernment have acted but I think by
and large the House was of the view
that the Government was justified in
the decision that it took in taking
over the management of Indian Iron.
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Let me now deal with the points
one by one. The first criticism that I
would like to take up is about the
two year period of the takeover. The
criticisms varied from my hon. friend,
Mr. Balachandra Menon, who wanted
a total takeover by nationalisation to
my hon. friend, Mr, Thengari, who
felt that we were admitting our in-
efficiency by not knowing exactly
what was the position inside Indian
Iron and, of course, at the other ex-
treme there was my friend, Mr.
Dahyabhai Patel, who unfortunately
is not here; probably he exhausted
himself in the course of his speech
and he is gone to have some rest; he
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was extremely excited about the way
in which we are pursuing our policy.
Now I would like to make it clear that
the decision {0 take over Indian iron is
not a temporary decision. Mr. Then-
gari feels that we should have had an
efficient apprgisal machinery by which
we would be able to appreciate exact-
ly what was the position in relation
to machinery, equipment and so on.
I am afraid it is extremely difficult
to have such a comprehensive machi-
nery for the country as a whole, even
for a steel plant of this character.
We do try to have an idea of the posi-
tion, but to have an accurate appraisal
of the particular level of efficiency
of a particular undertaking is not
easy and there was no point, when we
could take over the management, in
risking a final decision when we do
ourselves no harm by having a short
period in which we can assess the
whole matter carefully and come to
a conclusion. I think it is a fairly
sensible approach to the matter and
I hope the hon. Member will also
agree with me,

Mr. Mandal was doubtful about the
motives of the Government in view
of the fact that we have got clause 7
(1) in the Bill. But I can assure him
that this is introduced in the Bill only
because if we ultimately decide, as we
may-—I have not taken any decision
vet and I wish to make it quite clear
—that we can take over the company
as such by adding to the number of
shares which are today in the hands
of the Government or which are con-
trolled by the Government then we
may like merely to hand it back to
the company which is controlled by
the Government, not to the same ma-
nagement but to the Government ma-
nagement itself. Supposing we decide
that is the best way to continue to ope-
rate the company then we want to
have that power. That is why we have
got clause 7(1). This does not mean and
I would like to repeat, it does not
mean that we have any intention of
banding it back to any private ma-
nagement, either the past private
management or any new private
management but if we wish to ope-
rate this as a Government company
with Government itself being in the
majerity or shares which are controll-
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ed by the Government giving us a ma-
jority, then this clause 7(1) would
permit us to do so, but again I would
like to mention to the House that this
1s a matter for the future. We would
like to see how things develop and
then decide on what would be the
proper course to follow.

My friend, Mr. Nawal Kishore, was
asking the question, “Why did you
take this devious route when you have
amended the Constitution? Why is
this?” Probably he had in mind the
amendment of Article 31 and the intro-
duction of Article 31C. Perhaps he did
not intend to join Mr. Balachandra
Menon in advising us that we should
take the whole thing over at one
stroke. I think—it covers your point
also—that it is really a question of
acting by way of abundant caution,
of not rushing in without knowing all
the details of what is happening in
Indian Iron, and taking a decision
only after knowing the details. Mr.
Nawal Kishore felt appalled at the
way in which we have misused our
power. He used strong language and
said that no other Government has
misused power in such a way and
that day in and day out Ordinances
are being promulgated. But I think
he should appreciate—and Prof. Rajat
Chakrabarti also mentioned this in
the course of his contribution—that
take-overs of organisations like this
really cannot be done in any other
way except by way of an Ordinance.
The leisurely process which we neces-
sarily have to go through in Parlia-
ment requires a lot of time and
gives, therefore, persons, who might
be inclined to act mala fide, the
opportunity to act mala fide. A swift
take-over can only be by means of an
Ordinance, and I think the Govern-
ment can take pride in the fact that
the secret of the take-over of IISCO
was very very well kept. In fact,
newspapers have commented, = news-
papers which would like to know what
we are doing, have commented on the
fact that they failed to get news until
the actual take-over took place. Un-
less we adopt a swift process of this
character, one does not know what a

management may or may not do. They |

may not do anything. They may act
perfectly fairly. I do not want to, im-
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pute motives. But why put temptation
in the way of such gentlemen? And
after all, ultimately it will come be-
fore Parliament. Ultimately we hear
your criticisms very patiently, Ulti-
mately we have to answer them, and
we try to to the best of our ability, and
ultimately you can throw the Bill out
1f you so wish. So where is it that we
are insulting Parliament? Where is it
that we are governing in such a way
that it is undemocratic? Surely, in
every one of these cases, where we
have resorted to Ordinances, whether
it is the take-over of coking coal or
copper or any of these other, or the
Jayanti take-over, it has always been
justified because we did not want to
give the opportunity for mala fide con-
duct on the part of the management
in-charge—just possible; I do not say
it will happen, but just possible, if we
resort to a procedure which gives
them such an opportunity. That is the
reason why we could not wait for the
15 days which you mentioned. That is
the reason why we govern sometimes
by Ordinances. It is not the 15 days
that is important it is the fact that you
have to do it swiftly, as it were by
cutting with a knife, sharply, so that
it does not permit of any.possibility of
misuse of managerial power by a ma-
nagement that knows that it is going
to lose its power within a foreseeable
and therefore short period.

Hon. Members, naturally those who
are critical of Government almost by
habit, sometimes on our side of the
House also, or sitting somewhere in
the middle, like my friend, Mr. Babu-
bhai Chinai, who does not seem to
know where he is sitting, and all
others who are still firmly in the
Opposition . . .

SHRI BABUBHAI M. CHINAI: Am
I not sitting just opposite to the
Chair?

SHRI S. MOHAN KUMARAMAN-
GALAM: There are ways and ways of
supporting; it is said that even a noose
supports a hanged man. So I do not
know, I am not sure whether the
support you give me sometimes is not
of that character.

SHRI BABUBHAI M. CHIN“AI:' My
support is qualified. T said if it is
for , ..
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SHRI S MOIAN KUMARAMAN-
GALAM I have understood you Did
you understand me?

SHRI BABUBHAI M CHINAJ * 1
have said ‘1t 1t was for the good of
the nation”

SHRI S MOHAN KUMARAMAN-
GALAM We both understand each
other

SHRI BABUBHAI M CHINAI: I
have gaid conditional”

SHRI S MOHAN KUMARAMAN-
GALAM Conditional support? Cond:-
tional support 1n matters of this
character” Either you support or you
don’t 1 will take 1t then that you
don't now

SHRI BABUBHAI M CHINAT
Take 1t as you like

SHRI S MOHAN KUMARAMAN-
GALAM It was only natural that you
should find yourself in the company
of Mr Dahyabhai Patel, and to a
lesser extent of my friend, Mr Nawal
Kishore

SHRI BABUBHAI
Sir,

SHRI S MOHAN KUMARAMAN-
GALAM May I finish®

SHRI BABUBHAI M CHINAI You
cannot go away by naming me and
saying something unpalatable regard-
mg me, and then say, ‘ You allow me
to go ahead’ Then please do not name
me, I do not mind But I do not want
to be clubbed 1n this manner

SHRI S MOHAN KUMARAMAN-
GALAM Are you very disinclined to
be clubbed with Mr Dahyabhai Patel?

SHRI BABUBHAI M CHINAI I am
not inclined therefore I have to 1n-
terrupt you

SHRI S MOHAN KUMARAMAN-
GALAM Then I will exclude you
from that company, vou seem to be
so unhappy about 1t

SHRI BABUBHAI M CHINAI
Very kind of you I am not

SHRT S MOHAN KUMARAMAN-
GALAM My fiiend was not Iike that

1t .

M CHINAI
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and you cannot accuse him But,
oddly enough, you mouth the same
aiguments and that 1s what makes
1t dafficult for ohe to proceed, Mr
Chinar You are entitled to your
arguments I do not say you are not
but, naturally as 1t were, birds of the
same feather tend to flock together
at least 1in arguments, and the argu-
ment which was common to you and
to Mr Dahyabhai Patel was to bring
1n the public sector and to say, “Well,
when the public sector 1s going down
1n this way, how 1s 1t that you are so
fiee 1n taking over a private sector
organisation?”

Now, I would like to point out that
we are not unconscious of the weak-
nesses of the public sector On the side
of the Government we have repeated-
ly come before the House and said
‘Yes, we are conscious of those weak-
nesses We are doing our best to im-
ptove them” But 1t 1s necessary also
to put the record straight Let us take
not Rourkela which, apart from the
root collapse last year, has been doing
comparatively  better, not Bhilai,
whose recoid, as the hon Member,
Mr Singh vpointed out has been
reasonably good but Duregapur which
1S 1n a sense the worst of the public
sector plants Let us examine the re-
cord of Durgapur on the one hand and
the record of Indian Iron and Steel on
the other hand Now, Durgapur went
m this way —

{In thousands of tonnes)

1968 69 823
1969 70 818
1970 71 634
1071 72 700

Take IISCO . . .

SHRI TN SINGH As against 1ts
capacity What 1s  Durgapur’s total
capacity? Then make the comparison

SHRI S MOHAN KUMARAMAN-
GALAM T vnall come 1o that T will
deal with 1t 1n full Take IISCO'—

(In thousands of tonnes)

1968 §0 ki
1969 70 700
1970 71 627
1971 72 . . (17

]
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Now, we all know that in Durgapur
the rated capacity 1s 1 6 million tonnes
My hon friend knows this as well as
I do And, theirefore, percentage-wise,
the percentage of Durgapur 1s lower
If my hon friend had waited for a
minute I would have explained 1t even
without his assistance 1 am giateful
to him but what I am trying to point
out 1s that there has been a trend to-
wards 1mprovement I would not put
1t higher than that 1n Durgapur
Though Durgapur went very low, 1t
went up My hon friend knows much
better than I do why 1t went so low
because he was much nearer the
source of power regarding steel at
that time than I was, 1f he would
cast his mind back a couple of years
So, let us leave that where 1t 1s Let
us see what has happened this year
After all we have taken over 1ISCO
this year So, surely what happened
thig year 1s most important in assess-
ing whether Government’s decision 1s
bona fide cr 1s not bona fide Now 1n
the last quarter of 1971-72 Durgapur
produced 207 300 tonnes of steel in-
gots and 102,800 tonnes of saleable
steel IISCO produced 143,000 tonnes
of steel 1mmgots and 124,000 tonnes of
saleable steel In the first quarter of
197273 there wag a precipitous drop
in IISCOs production, while Durga-
pur dropped from 207,000 tonnes to
167,900 tonnes of steel ingots, 19 per
cent less, which 1s not good But 1t 1s
not unexpected 1f one talks in terms
of the first quarter which 1s usually
a little less So far as saleable steel 18
concerned 1t 1s almost the same
figure of 102,800 tonnes in the last
quarter of 1971-72 and 102,400 tonnes
n the first quarter of 1972-73 which
again 18 not good I do not justify 1t
1s a good figure, but 1t shows that at
least we are maintaining that posi-
tion Now, what happened 1n IISCO?
As T mentioned earlier, the drop was
from 143,000 tonnes or so to 91,000
tonnes of 1ngots—36 per cent drop—
and from 124000 tonnes to 69,000
tonnes of saleable steel. 43 per cent
less It 1s because of this precipitous
drop that we were compelled to take
it over This is what I was trying to
explain I dn not, therefore justify
our weakness 1n Durgapur I
would most sincerely request hon

Members, and particularly my hon
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iriend, Mr TN Singh who knows
the position of Durgapur as well, 1f
not better than I do, to see that we
are going through a wvery difficult
time 1n Durgapur

We had a time when virtually we
were compelled to retreat He knows
that time because he himself was
very close to Dutgapur at that time

SHRI T N SINGH At that time
the strike was called off uncondi-
tionally and the workers came back
in a much better mood

SHRI S MOHAN KUMARAMAN-
GALAM The hon Member has for-
gotten that in the period 1963-64 and
1965-66, 1n those years when the pro-
duction was comparatively at a
higher level, very very serious mis-
takes were made for which later we
were to pay This 1s not my state-
ment but this has come in the reports
when they wcnt into the working of
the Coke Oven The expression used
was a slang expression, flogging the
Coke Oven not really maintaining
them So we aie paying for those sins
even now as well as the very serious
difficulties we are facing in dealing
with labour When I was speaking the
other day on thig question, I pointed
out to hon Members belonging to
the Marxist Party—unfortunately
none of them participated in the dis-
cussion—that the difference between
Durgapur, Bhilai and Rourkela,
where the management 15 exactly the
same that of the Hindustan Steel,
15 that whereas we have comrmitted
probably mistakeg mn all these areas,
so far ag maintenance and so on 1s
concerned, the worst performance was
at Durgapur which 15 due to
the far greater contribution of those
who did not allow stable industrial
relationg to develop even to a limited
extent 1n Durgapur That 1s the posi-
tion

I want to co back to the point I
was making T was saying that there
1s an 1mprovement though 1t 1s slow
and though 1t 1s by no means ade-
quate enough, in Durgapur But un-
fortunately instead of an improve-
ment corring 1in Indian Trom the situa-
tion 15 just the opposite, namely, that
there 15 a sudden, precipitate and, if
I may say even catastrophic decline
in production.
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Let me go on to another point that
was raised by hon Members regard-
ing the new management Shri
Balachandra Menon and Shri Nawal
Kishore were particularly incensed
that we have_appointed a Managing
Director to the leading posption 1n
Indian Iron, I think Mr Krishna-
swamy mentioned that it 1s the same
ranagement

SHRI NAWAL KISHORE I never
said that I said that you charge that
the management was not good, and
one of the top men has been pro-
moted

SHRI S MOHAN KUMARAMAN-
GALAM I noted what you had said
and 1t 15 my duty to reply I thought
I was attempting to We have not
promoted anybody in that manner
The gentleman who today has been
appointed as the Chref Genera] Mana-
ger 1n Burnpur was previously a
Director of Indian Iron So, there was
no question of promoting him We
came to the conclusion that we should
and could appoint him because from
our knowledge of the working of the
organisation he was not directly in-
volved m the top management earlier
The top management was 1n the hands
of two Directors who had been ap-
pomnted as the Management Com-
mittee ag it were for that company by
a resolution of the Board He was not
one of those Directors In fact he
was given very little work as a Direc-
tor and I would only plead with you
to appreciate that we did go into the
matter very carefully We were ad-
vised by persons who have no inte-
rest 1 this gentleman whatsoever,
namely the persons who have been
working as Directors on the Board—
and we have very high officers on
the Board the Chairman of Bokaro
Steel the Chairman of Hindustan
Steel, the Zonal Manager of the Life
Insurance Corporation, apart from the
Secretary of the Steel Mimstry, Gov-
ernment of India—all of them con-
sidered that it would be to the ad-
vantage of the company if we ap-
pointed a person who had worked for
manv many years at Burnpur as the
Chief General Manager You know
there is always a difficulty in induct-
mg a new man directly into opera-
tions there may be disruption of
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operations So we have inducted a
new man above him as Custodian
who will check and help him 1n his
working It 1s usetul 1o have some-
body who knows Burnpur inside out,
the employees, the machinery, the
equipmrent, the past working, and sc
on We are really putting him on test
It 1s our assessment and I would re-
quest you to accept 1t, but 1t 1s an
honest assessment We have no inte-
rest 1n this gentleman I personally
can say I never knew him, I never
kneyv of his existence unti] I came as
Minister 1 charge of this Ministry
I think you should give us credit and
accept our assessment We think 1t
1s worthwhile to put nim on trial and
not bring g totally new person which
will mean so many complications be
cause he has to find his feet at a time
when the plant 1s gomng through an
extremely difficult period

My hon friend also mentioned
something akout the General Manage:
of Hindustan Steel, that he was a
member of the CPI 1n 1942 Well, we
have not yet adopted the principles
that were popularised 1n the Unitea
States by the famous Senator Me-
Carthy, that we should examine what
sorebody was doing thirty year,
earlier 1n order to arrive at whethey
he 15 a good man today or not, and
T do not think that that is relevant
I do not know who is the gentleman
you have been referiing to because
I cannot say offhand as to who was
the member of the Communist Party
and for how many years except about
myself I can give vou that informa
tion, if you wish to have 1t, but sn
far as others are concerned I am
afraid T am not in a position tn
answer that question, and T think

SHRI NAWAL KISHORE You want
to know the name of the gentleman?

THE VICE-CHAIRMAN (SHRI
V B RAJU) Tt is not necessary

SHRI S MOHAN KUMARAMAN-
GALAM Privately T can satisfy you
also because whom you are referring
to, I know I am against referring to
names, unforfunately It receiveg far
more publicity than 1t should and
d_enlals very often do not find men-
tion in the newspapers while asser-
tions do because assertions are more
sensational than denials Let us leave
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out names and we can discuss them
later.
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Mr. Thengari referred to the ratio
between the top manager and the
warker and said that 1t should not be
more than 10 to 1. I can assure him
that it is going to be substantially
less than 10 to 1. You will be sur-
prised—it is a fact—because a sweeper
in IISCO—I am talking of a lady
sweeper—gets Rs. 397. If you take
income-tax intp consideration, 10 to 1
will require a figure of something
like Rs. six 10 seven thousand—if you
take income-tax which I think one is
entitled to—because one is not con-
cerned with the formal amount that
a particular individual gets, one is
concerned with the real amount that
actually goes into one’s pocket and
if one takes that into consideration,
it may be well within the golden
fisure of 10 to 1 and therefore, well
within receiving your approbation.

DR. R. K. CHAKRABARTI: The
figure stated just now, is it including
the overtime or it is just the pay?

SHRI S. MOHAN KUMARAMAN-
GALAM: Without including gvertime.
I do not want to go into details be-
cause | had menticned earlier in my
opening remarks in moving the Bill
that I am very anxious to have the
help of the trade unions in solvine
the problem. But I think I can show
and prove to anybody who looks at
the matter objectively and without
prejudice that the present level of
emoluments of the worker in IISCO
is substantially higher than the level
of emoluments of workers in other in-
dustries in our country as a whole
including the iron and steel industry
for which there are certain historical
reasons, I do not grudge them the
higher emoluments but T would like
to have the help of my friends from
the trade unions, people like Mr.
Balachandra Menon, to sort out the
problem so that we can get the hest
out of them and they can get the best
out of us.

Then there was some mention of
workers’ participation. We are talk-
ing about it so much but we find it
so difficult to put it iuto practice. Let
us see what we can., we are com-
mitted to if, and we shall try to do
our best in relation thereto.
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Just a few remarks about some
specific clauses in relation to which
my friend, Mr. Nawal Kishore, asked
certain questions. First of all, so far
as clause 3(4) 1s concerned, this is
only in relation to persons in charge
of management, That does not mean
every officer at all and it really takes
into account the scope of section 197A
of the Companies Act where the difte-
rent categories of managerial per-
sonnel are defined. And al]l that we
are doing is—it means such manage-
rial personnel, which means directors
and persons of that character—to en-
sure that the contracts will be tet-
minated. We do not have an argu-
ment_about them, and we have safe-
guarded ourselves by the introduction
of clause 6 by way of abundant cau-
tion, Suppose they have a five-year
contract or a four-year contract, well
we should not have to pay compen-
sation for terminating their servicas,

Then, so far as clause 9(2) is con-
cerned . . .

_SHRI NAWAL KISHORE: 1 agree
with you. But there is the word
‘managers’ also. In addition to
‘directors’, there ig ‘managers’,

SHEI S. MOHAN KUMARAMAN-
GALAM: You will find that the ex-
pression used is ‘a)] persons in charge
of the management’, We have not
used the expression ‘all managers’.
He is to be in charge of management
and includes others who hold office
directly as managers,

So the first thing is he must be in
charge of the management whercas
when he is in charge of the sales
office or some such thing, he is not
in charge of the management. The
management of the company means
what you have got at the top. I think
that makes it clear.

So far as clause 9(2) is concerned,
the hon’ble Member need not feel
that we do mot respect the court, We
do. But what we do by this is to pre-
vent harassment. Anybody may file
a case saying that X has possession
of such and such property of the com-'
pany or Y hag wilfully retained the
property of the company. The court
will have to take cognizance of it, It
is a different thing that the court
may ultimately dismiss it. We believe
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the court would But meanwhile the
poor gentleman who has been charg-
ed with that tact without any basis at
all will be put to personal harass-
ment That poor gentieman will have
to go through the whole court trial
That 1s why we have put the restric-
tion that 1t must have the sanction of
the Central Government or an officer
authorised by the Central Govern-
ment
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I think he mentioned also clause 13
relating to suit, prosecution or other
legal proceeding etec This 1s the usual
10outine clause which everybody, who
has ever moved a Bill in this House,
has to do, namrely that acts of govern-
ment officers done bona fide should
;mt be challengeable 1in a court of
aw

There are just cne or two more
points which I would like particu-
larly to deal with because my good
friend, M1 Dahyabhai Patel in s
clojuence wandered almost all over
the world mncluding the Soviet Re-
public T would ask hiun to remembet

(Interruption by Shrt Dahyabhm
V Patel} I did not interrup him I
may also make a joke or two to en-
liven the proceedings as we proceed
I do not think there 15 any lack of
clarity about Governw ent policy We
are clear about what we want to do
n 1elation to the public sector, the
joint sector and the private sector
We ate not 1n any two mmds whether
to take over or not But we do not
want to—and this 1s what I explained
earlier when vou were not present 1n
the House—We do nol want to come
to a fiim decision without having firm
facts And if we have to take advaa-
tage of an interim period 1t will en-
able us to 1nvestigate fully the post-
tion Therefore, to come to a proper
decision we have to take advantage
of such a period

The hon'ble Member was particu
larly critical of copper because not
merely he wandered irom India tc
the Soviet Union but from iron to
copper But I assure him that the Bill
for the acquisition of the Indian Cup-
per Corporation 1s coming next week
in this House and I am sure he will
undoubtedly utilise his eloguence in
derouncing the Government’s action
at that time 1n detail and I will have
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my eloyuen.e 1n answering him as
well ag I can 1 think I can leave at
that But let him not get so excited
about these things because we aie
far away tiom becoming Soviet Re-
public There are people 1n  our
countiy who may desire 1t But they
would feel strange i1f you told therr
that India has already become a
Soviet Republic because the fact that
vou are sitting there looking at me
and T am standing here looking at
you 15 not the type ol thing that one
has 1n the Soviet Republic.

SHRI DAHYABHAI V PATEL I
am gfad you have realised that

SHRI S MOHAN KUMARA-
MANGALAM It 1s better to keep
somewhere near the 1ealities 1n the
country and even 1 the course of the
el \quence which you are undoubted-
Iy capable of 1t 1s good to be mnear
teality and not to go too far away

Finally, Mr Mandal asked me
about the take-over of Tatas I think
he was happy about the statement
that has been ascribed to me I think
Mr Babubhai was slightly unhappy
about 1t But I do not think thar
there was anything to make onc
either happy or unhappy O per-
haps my statenent was most reason-
able because 1t made one happy and
the other unhappy That means 1t
wag somewhere in the middle, bet-
ween the two All [ said was that
so far as Tatas are concerned, the
considerations that apply in relation
to’ the Indian Iron do not apply to
Tatas because thev have a competent
management As for the future, well,
one does not know what may happen
That 15 the position Naturally, Mr
Tata himself feelg that the Govern-
mwent has no case in taking over
Taty Iron and Steel, and looking at
1t from his angle he 15 quite justificd
m so feeling

But his spectacles and our specta
cles are slightly different We look
at things sheghtly differently Ult-
mately 1f 1n the interest of the
country, 1t becomes necessary to take
it over, we will But I would like
to assure hon Members that just as
I say when I am pressed on the ques-
tion of coal minme nationalisation,
nothing 1s precluded so far as take-
over 1s concerned But we look at it
from the point of the interest of the
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country as a whole It 1s not a ques-
tion of having certain 1ideological
predilectiong this way or that way
It 1s a question of developing the
economy of our country as fast as
we can to make up for all the lags
which are undoubtedly there to-day
And 1if this demands a particula
decision on the part of the Govern-
mwent, that decision will be taken
But 1 do not think that to-day it
would be of any value for me to go
mto the question of Tatas because
that 1s not in 1ssue to-day

Finally, I would cover one or two
pomts which my friend Mr T N
Singh rased at the conelusion of the
discussion regarding the coke ovens
It 15 true that the coke ovens 1n the
other plants alsp have not been 1n
too good health But I can assure
him that the coke ovens in IISCO
ate far worse | think a mistake was
made—I speak, of course, with a cex-
tain amount of modesty on this mai-
tet because I am not quite sure
whether T am right and that 1s why
I say I think’ I thimk a mistake
was made some veis ago, probaply
four or five years ago 1n hanking
the coke ovens batteries No 5 and 6,
which are now being brought intn
operation Number 6 1s coming back
into operation probably within two
mol:iths and No 5§ came 1nto operaticn
on Jualy 20 As a result, they lost
quite a lot of time Secondly, I think
adequate steps were not taken {o con-
duct hot repairs in coke ovens No 7,
8 and 9 That 15 the information that
I have got and 1t has heen confitmed
Though 1t 1s frue that there a:e
troubles 1n coke ovens elsewhere I
do nnt think the steep decline m per-
formance that we have noticed 1 the
coke oven batteries of 1ISCO 1s there
in the batteries of other steel plants

Finally regarding labour trouble,
1t 15 true that there 1s labour troubie
thete 1 do not deny that the indus-
ti1al relations are not of the happiest
That 1 why I mrentioned even i1n my
opening address that thic has to be
taken seriously and 1 hope that we
will get the full co-operation of the
trade unions also 1 solving these
problems But it may not be quite
true to say that there 1s an overtime
evele there There has been overtime
on a seven-dav weck completely vin-
lating the Factories Act and other
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provisions, but now as a result of the
settlement, t ig no longer there But
unfortunately the settlement 1s not
working satislactoilly This 1s where
we really need the help of the trade
unions They have promised us their
help and I hope we will be able to
solve that problem

I think I have covered all the
pointg that hon Memrbers have
raised I would only appeal to them
to support this Bill and to help us
m seemg that we are able to do

our work eftectively m this very
difficult field Thank you
THE VICE-CHAIRMAN (SHRI

V B RAJU) The question 1s

‘That the Bill to provide for the
taking over of the management of
the undertaking of the Indian Iron
and Steel Company Limited for a
limited period m the pubue
interest and in order to secure the
proper management of the under-
taking as passed by the Lok
Sabha, be taken into consideration”

The motion was adopted

THE VICE-CHAIRMAN We shall
now take up clause-by-clause consi-
deration of the Bill

Clauses 2 to 17 were added to the
Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bull,

SHRI MOHAN KUMARAMANGA-
LAM Sir, T move

‘That the Bill be passed”
The question was proposed,
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He used the words

“I was 1ncensed” Sir, through you

I may tell him that I was not at all
incensed I only mentioned by the way

that the man who has been appoint-
ed General Manager of Hindustan

Steel Limited was a member of the
CPI and he sabotaged and subverted
the Quit India Movement. I said one
thing moie abcut which Mr. Kumara-
mangalam has not said a word I said
that he was 1n the Tatas 1n the Sec-
tion of Oil/Lubricants. What are his
special qualifications to make him

General Manager of the Steel Plant?
This has not been replied to That 1s
number one Then he also said some

Members criticise by bringing m the

public sector whenever there 1s any-

thing there I told you in the very

beginning I am one of those who

stand hundred per cent for public

sector But I do want in the interests
of the public sector itself that i1t

should be efficitent, not inefficient

like the Hindustan Steel People

have studied and the Estimates Com-

mitiee also says that these steel

plants and Heavy Engineering Plants

are eating up thewr capital 1 only

want to bring to his notice in this

connection that on the question of

taking up a company into the pub-

lic sector T am with yvou But people

will not have confidence 1n you un-

less you improve the working of that

sector That 15 what I wanted to say

I am glad he has appointed a man as

Chief General Manager about whom

about whose abilities, he is so con-

vinced T have nothing against him.

1 agree with vou hundred per cent

At the same time if there are other

people who are equally efficient and

who can contribute to the good ma-

nagement cof this companv., they

should also be retained That is what

T said I said that one set of people
you are keeping, the other set you

are dismissing and that 1s diserimi-

nating Tn the end I would-gay a little

about Clause 13(2) I myself said that

it is a very innocent clause It is
there in everv Act, evervwhere But
I said that those pecple who have
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worked so far, if they have worked
in a bona fide manner, they should
not be penalised That 1s all what I
wanted to say I have no objection
for this Clause 13(2) But if you are
going to penalise the people, then
you should also see that if they have
acted under the old management i1n
a bona fide way, they should not be
penalised

SHRI S MOHAN KUMARA-
MANGALAM. One word We are
not penalising any single officer under
the old management at all now The
only two persons whose services have
been terminated by the operation of
the Act are two Directors of the
Company Nobody else.

THE VICE-CHAIRMAN (SHRI
V B RAJU): The gquestion 15—
‘That the Bill be passed.”
The motion was adopted.

[THE VicE-CHAIRMAN, SHRI RaM SaHAT,
1n the Chair]

THE COMPANIES (AMENDMENT)
BILL 1972

THE MINISTER OF COMPANY
AFFAIRS (SHRI K, V RAGHU-
NATHA REDDY): S,

T beg to move—

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha do
jorm 1n the Joint Committee of
the Houses on the Bill further
to amend the Companies Act, 1956,
the Securities Contracts (Regula-
tion) Act, 1956 and the Mono-
polies and Restrictive Trade
Practices Act 1969 and resolves
that the following 15 members of
the Rajya Sabha, namely:—

Shri Mahavir Tyagi. R
Shri M K Mohta

. Shri B T Kulkarni.

Shri J P Mathur,

Shri H D Malaviya.

Shri § K Ganguli

Shr1 M R Vyas

Shri K Srinivasa Rao

Shri § G Sardesai

Shri Himmat Sinh
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